- - L
f
e —
CENTRAL ADMINISTRATIVE 'I‘RIBUNAL |
" GUWAHATI BENCH
¢ GUWAHATI-OS

DESTRUCTION OF RECORD RULES 1990)
(. Pf Z@/QWQ or Lol Fr9-d Ao

Jismirted gl g f8fo7 INDEX
iy p- LBBJAL grbeodtut 9L ko
allowsel wa‘wQé//f/fﬂﬂ

1. Orders ShcctOﬁ /:ZZWZ’Pg-Z ........... tog -
2, ~Judgment/0rder dtd. M/Ol/o‘?ﬂ”l ..... Pg....r.ﬁ. ....... rererens to.,.@.t .......... W .
3 Judgment & Order dtd..coerrnrrennnnes Received from H.C /Supreme Court |

4, O.A... HL/W ................................ Pg....ﬂ.—......,..,.,.-...to...M ..........

5. E.P/M.P, L% ML ................... 2 I AR toé ..........

6 RA/{:}AJ“@./..@% ............................ 2 T S toﬁrg .......
N LW Surrrerrrsesssssivnsssssissss s O TR P 1. S

8 chninder .............................. ' .............. Pgiiiiiniiinieenninnn to..: ................

9 Rép'ly ................................................... ) 3~ SO 1 (o IO

10. Any other Papers......cccuiveeaNoesianeinnneninnns Pgiiiiiiiiniiieinnniiin (TIPS
11..Memo of Apple‘arancc....' ..... FEOT NSO R SO

' 12. Additional Affidavit

DO II0 000000000 0000000NGICICEINIIIRINOIEIIIINEINITISROINTIIOONOIDRUINIOIONINTIEEEOVIEnTIOETdPS

18, Written Arguments.......

ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

14. Amendement Reply by RéSpondents

SO0 IR 0000000000000 0RIerItsesteoiitetIsssnestone

- 15 Amendment Reply filed by the Apphca.nt

000 00dNIeI00 0000 0P 000se000 0 It ICIIIS

ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

("“) 3 16 Counter Reply

'SECTION OFFICER (Judl,)



s %{ J/ K
‘f/ _ ”
; \ ]
¥y . -~
- g u FORM NO. 4
L ‘."' { See Rule 42') _ \
w@n The Central Admmlstratwe Tribunal
. GUWAHATK BENCH : GUWAHATI
f i
' .i - ORDER SHEET
- o "APPLECATION NO. /;&mo OF-199—
I ,
Applic hm(s) ﬂaﬁ /)60)/\@ Vuwmm\ gc\'nm%/\ﬂ}\&
| |
Respondent(s) \3\"_\,\/\,0(\{\ @S{ XN\DSQ\"‘ - oYt
.e@ | :
. :jl ' A
o Adv oc:%te for Applicant(s) ;\m L.e. Jf}a,,,]_"swag
. -‘. M AR or
Advpcqzte for Respondent(s)
Lo
c,’-’ T‘ C &\S\G_ 1
| ) ‘
5
‘ |
, | '
Notes :&ﬁ' the Registry Date Order of the Tribunal
‘ H
“ | 20.1.00 Issué notice to show cause as
| to x'/vhyi-the appilication shall not be admitted.
i app Cg;émg L : Ret@mable on 21.2.00.
orm &i‘;'\{"'é'«*'ih!iﬁ time - - ' A
- denbsited VP %~
.;1;07’1%‘2* N JD'D/ / é? / 7 06 , Menmber Vice-Chalrman
 mated SSRNG @ trd -
i \ }”do j\(?i)"ﬁo
ﬁﬁg \a 2 o
: ; N@ o 21.2,00 © Heard Mr.A.K:Roy,learned counsel
: \)'o} )ﬂ for the applicant.
. .~ Mr.B.S.Basumatary;learned CGSG:
XS~ ||l - 2oo0 s .
1. submlfcsﬂtbat he has not received any
%&wv& e mokces linsttuction.
m mavtech | ool Qamdt o . Application is admit e -
L_\D:?:oua% I%Jr lesudms Sk -Appllcathn is admitted., Issue-
M gomel 8 Tax e pomdandls usual notices, Returnable by 22.3.00.
Thso o, | 2‘;?’&, poet toedh n ~-List-on 22,3.00 for filing of - -
@L/J) ) : ‘wr‘;tten statementgtand further order,
Cvids ?\\TlNosr 2204 2224 Mﬁ |
%/y Pred- pg-1-2000: Member ?




17/2000

, 0.A7 TNo. ,
‘ Y I N ] s,
Notes of the Registry Date | ~ Order of the Tribunal :,)
‘ : 22.3.00 ertten _statement \_;‘has beer
(9- 9\—;0"“7’_’:)§?"“” R shbmltted. Serve copy of ! the writter
S g e MWVL’ o~ " { ‘statément’ ' or’ '"the counsel of the
? w—c/»@ . “a._lp[:_)!l_i‘clant.
e Corr— b e o List for hearing on 15.5. 2000.
(71?‘ (h,b\) - C ' In the meantlme the applicant may submit /
_ rejoinder if so advised.
.
( .-Member
&M‘Vlu & W\QH@_”} trd @,
§o D Secton Yor | TR v
fee Ul wg— G Nex ,> S cﬂw e s 4 - %’2"‘"’) "
Jeisae. Ao Tice Resed., 1 78y N7 )
Rrousn. Rogs Peed b
L i @f@ Aol T Mo
% §¢3 4o €6 S O
~
q 2- 2000 « l/g( - j/k(/\/u L, PTT W /—z/—;"‘\-7'\\
fme> o G
?42 f%zxﬁfizzi” . zf7f

(’7\/ /L/é/(’ e

Ayup/ﬁv~ %xb)

/W ’}»“ }\L/k/\/i( -

,/

R\ ~ Il — 2000

szvu:QVV\/

\Tdﬁ%-ZElﬁdcﬁvmbUh vy - hoen

e

3\10{'%?&,0{»&9_\“ YM |
h_:a,c.w\__ %1'\}/“\ .

17>
/7/?/\\7”

Q

. e

/ .

e ettt e,

P9

bep-

25 1200)

122.11 .00

M D Lke“*%uwrmklydto+ﬂ S%Da~r
&”774““u%4**hn— A Cadl b Sn,
N agi L UN 200 -

o

List on 19.12.2000 before . the
Division Bench as prayed for by the™.
learned ccunsel for the applicant and

to: Division Bench.

vice-Chairman

b
19.12.0 On the prayer of counsel for the
parties case is adjourned to 29.1.01
for hearinge. _
| t&'\;nX:r/ Vice~Chairman
im

since like matters are already referred



7 Y

O.A. No. 17 of 2000

s of the Regi;try

Date

Order of the Tribunaf

—P

29.1.01

Heard learned the

Judgement

counsel for

parties.
dictated

separate

Hearing
the

sheets.

concluded.
in open
The

allowed. No order as to costs.

Mlgbe(t("g‘/% Ih—

court, kept 1in

application is

Vice~-Chairman




DN L

‘Notes of the Registry .| Date | . Order of the Tribunal -~

B S U




2. To be referred to the Reporter or not ?

" CENTRAL ADMINISTRATIVE TRIBUNAL ::
' GUWAHATI BENCH.

' . 17/2000
OQAQ/XXKX No. e o & o e o0 Of

29.1.2001
DATE OF DECISIOI\I & O 920008 do e

Shri Asoke Kumar Sannigrahi,

R TTm o ecw mam. oOm @ Yo o emt tym BeR e e pmm et L LT rwR TTm ew erw

_ PETITIONER(S)

JMee AKRoy, . _ . .. . _ ADVOCATE FOR THE
. ' ‘ PETITIONER(S)

__ VERSUS =

.“UQigpmp§.£p§}a & Ors. RESPONDENT(S)
Mp. B.S.Basumatary, Addl. C.G.S.C._ _ _'_ _ADVOCATE FOR THE
- LT RESPONDENTS
N L - s e

THE HON'BLE MR. JUSTICE P.N.QHOWQﬂUBY/ YICE—CHAIRMAN.
THE HON'BLE Mr. K.K.SHARMA, MEMBER (A).

VR .. - e e

1. Whether Reporters of local papers may be allowed to see the
judgment ?

ey
4 !

°

3. Whether their Lordships wish to see the falr copy of the
judgment ? * :

4. Whether the judgment is to be cifculatédjto7thé gthérvBenches ?

. \ -

‘Judgment delivered by Hon'ble Vice-Chairman.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 17 of 2000.

Date of decision : This the 29th day of January, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K. Sharma, Member (A).

Dr. Asoke Kumar Sannigrahi,

Scientist - 'C!

Defence Research Laboratory,

Tezpur (Assam) ....Applicant

By advocate Mr. A.K. Roy.

-versus-

1. Union of India,
Represented by the Secretary,
Ministry of Defence, Govt. of India,
'B' Wing, Sena Bhawan,
New Delhi-110 0O1l.

2. The Director,
Department of Personneal (pers-5)
Research and Development Organisation,

Ministry of Defence ' B' Wing, Sena Bhawan,
New Delhi-110 011.

3. The Director,
Defence Research Laboratory,
Post Bag No.2, Tezpur.

.. .Respondents

By advocate Mr. B.S. Basumatary, Addl. C.G.S.C.

CHOWDHURY J. (V.C.).

Entitlement of Special (Duty) Allowance is the issue
raised in this application. The applicant is holding the
poSt of Scienfist 'B' group A Gazetted post under the
respondents. The Ministry of Defence, Defence Research and
Development Organisation invited applications for a number
of posts including for two such posts of Scientists 'B' in
aifferent Research Laboratories namely Tezpur and Jodhpur.
The applicant is a resident of Midnapore, state of West
Bengal applied for the said post and in due course he was
selected for the said post. By an order dated 31.8.89 he was

éppointed to the post and by the same order he was directed



to report for duty to the Director of Defence Research
Laboratory, Tezpur. Pursuant thereto the applicant joined
the post on 8.5.89. On his postingvthe applicant was also
paid Special (Duty) Allowance as was admissible to the
Central Government Civilian employees. The said allowance
was however stopped from October 1996. The applicant applied
to the authority for continuation of the said allowance,
failing to get any relief from the authority the applicant

moved this application.

2. The respondents denied and disputed the claim of the
applicant. According to the respondents the applicant was
recruited as Scientist 'B' for Defence Regearch Laboratory,
Tezpur as per the advertisement No. 17/RAC/88 published by
the Recruitment and Assessment Centre, New Delhi, an agency
responsible for recruitment of personnel in Defence Research
and Development Organisation. The applicant who was a Senior
Research Assistant at All India Soil and Land Use Survey,
Bagalore before joining the post of Scientist 'B'.According

to the respondents the applicantwis not eligible for grant
of Special (Duty) Allowance and for that purpose referred to
the decision of the Supreme Court in Civil Appeal No.
3251/93 and some of the Government iﬁstructions issued from

time to time.

3. We ﬁave heard Mr. A.K.Roy, learned counsel appearing
on behalf of the applicant and Mr. B.S. Basumatary, learned
Addl. C.G.C.S. for the respondents. Admittedly the applicant
is a person hailing from Midnapore, West Bengal i.e. outside
the North Eastern Region. His selection was made through all
India selection. The applicant on selection was posted at
Deence Research Laboratory, Tezpur. He had to move to Tezpur
on posting. Mr. A.K.Roy, learned counsel for the applicant
has drawn our attention to the decision rendered by this

Contd. .
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Tribunal in 0.A. No0.136 of 2000 (Santosh Kumar N.V., Vs.

-Union of India & Ors.) decided on 20.12.2000.

4. Considering all the aspects of the matter and on

perusal of the Government Policy we are of the view that

the applicant is entitled to the benefit of Special (Duty)

Allowance and the impugned action of the respondents to

exclude the applicant from the benefit of Special (Duty)

Allowance are not justified. Accordingly the respondents are

directed to pay Special (Duty) Allowance to the applicant

with effect from October, 1996 i.e. from the date the

applicant was denied Special (Duty) Allowance. The above

exercise shall be completed by the respondents as early as

possible preferably within a period of vthree months from
today.

5. The application is accordingly allowed. There shall,

however, no order as to costs.

(K.K.Sharma) (D.N. Chowdhury)
Member(Aa) Vice-Chairman.
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Original Application HO, l% /2000

Dr. Asoke Kumar Sannigrahi
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(An application under section 19 of the‘Administrative.g% ~
Tribunal Act 1985 ) 32 $
) 13
o.a.%0. _ 1T /2000 ic A *

Dr. Asoke Kumar Sannigrahi

Scientist -*C*,

Defence Research Iaboratory, ‘
Tezpur (Assan) ,
cseesee s APPLICANT

- AND -
- 1. Union of India,represented by the Secxjetary

Ministry of Defence , Govt., of India ,
'B!' Wing, Sena Bhawan ,New Delhi-110 011, M

2. The Director ,Department of personnel (Pers-5)
Research and Development Organisation,
Ministry of Defence ,'B' Wing, Sena Bhawan,

. New Delhi -110 011, . :

3. The Director ,Defence Research Laboratory, ,

Post Bag 0.2, Tezpur, .

. | “eeee.. -RBBPONDENTS

1. Particulars of order against which this application
igs made , ,

Thig application is not directed against any
particular order but against the action of the respondents
in non-payment of special duty allowance to the applicant

since October 1396 onwards.

2. Jurisdiction :-
That the applicant declares that the subject
matter of the application igs within the ju:isdiction of this

Bon'ble Tribuml,

s

3. Imx Limitation :-

That the applicant also declares that this

meﬁb
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application is made within the limitation period as has

been prescribed under section 21 of the Administrative

Tribuml Act 1985,

4, Fact of the case .:-

i) That the applicant was appointed as Senior Research
Assistant on 11,1.84 under the A11 India Soil and land -

Use Survey, Bangdlor, When he was working as such he came
through an advertisement in the year 1988 published by the
Defence Resedrch and Development Organisation in the daﬂlj"
'Indian Expreqq' for the post of Scientist #'B? alsongwith
some other post . In response to the same the 8pplicant
submitted hls appligation through proper channe . De it
stated herethat therewere two posts vacant - one at Tezpur
and other at Jodhpur. It.lsuﬁlso_to stated that the sa;d;

post ig Group 'A! Gazetted post &g’ having all India

_Transferlability‘ .

ii)y ~That after Dewng selected for the qaia poqt the'x’
Respondent N0,2 vide his letter dated as 12,88 1nformea ;_
the apnl1cant abomt reconnmendation of hl; ‘nane for the poqt
of Scientist -tB?, After comp1et10n.of medical examWnat1on
the applicant was offered,app01ntment_viae letter dated
24,4.89 and was directed to report at Tezpur . Initially.he
wags of fered appointmehthn adhoc basis ,but subsequently
vidé letter dated 31.8.89 he was apbointed on regular hasis,
on conditibn of twérg?gfation period. From'the_appointment
letter it is very much clsar that he may be required to.
serve anywhere in India and also outside. ) )

| Copies of the letter dated 28.12.88 and

appointment letters dated 24.4.89 énd 31.8.89

are anneged herewith as Annexures -A,B and C
respectively,



iii) That immediately after the appointment ,the
applicant was posted at Tezpur and as a Scientist (which is
a civilian post) rendered his service in several places of
Hobth Eastern 8tates . Initially he was Scientist -'B' and
ther eafter promoted as Scientist-'C!', As the applicant was
appointed from out of North Eastern State in the post of
Group 'A' Gazetted and was posted in the North Eastern State
he was given 8Special Duty Allowance (in short SDA) and he
received the same upto September 1996 , But thereafter same
has been stopped and since then he is mot receiving the SDA
inspite of the fact that he is fully eligible of getting

SDA as per Govt, Of India‘'s policy and circular,

iv) That the applicant also states that higs parmanent
resident ig under Midnapore district of West Béngal and he
was selected and appointed in the present post when he was
working as Senior Research Assistant under the 411 India
&il and Iand Use Survey at Bangalore . Hence he ig not a
resident of the North Eastern State and is eligible to get

the special guty allowance .

v) That the SDA has been stopped ,the applicant approa-
dhed the Respondentx N0.3 and came to know that in this
regard no direction has been received from the Réspondent N0,2
and hence the same will not be given to him wmkikk untill
and unless decision from the said authority come . Being
aggrieved the applicant sent one representgtion tb the
Respondent H0.2 on 26.8.97 . But ,as no response is made by
the said auhtority ,the applicant sent. anpther letter dated
23,7.28 requisting to allow him to draw SDA . |
Copies of the representations dated 26.8.97 and

23.7.93 are amexed as Annexeres.D and E



vi) That inspite of the two representations ,no
comrmunication has been made fromthe end of the respondents
and hence he submitted one representation dated 5.7.99
to the Respondett NO0,3 and yet another on 24,8.992 , After
the aforesaid two representations ,the Respondent 10,3
vide his letter dated 2.9.29 informed the applicant that
the matter has been gsfkée referred to the Respondeht NO2
and as and vhen the decision will come she will be informed
about the same .
Copies of the representations dated 5.7.29
and 24.8,29 and the copy of the letter dated
2.92,29 are annexed herewith as Annexures-
F,G and H respectively, |
vii) That the applicant states that though he has
submit ted repeated representations to the respondents
praying for justice ,but till mo @kzk decision has been
taken in this regard and hence for last three years he
has Deen deprieved 8f getting the benefits of S, Be it
stated that in his representations also mentioned about
dated 4/5 th march,1999 '
the circular/issued by the Deputy Commissioner (F1nance),
Kendriya Vidyalaya Sanghathan which clearly reveals
about the Pelicy of the Ministry of Finance,Department of
@xpenditure regarding paymen t of SDA and eligibility for
that as was communicated vide circular NO.F,130-46/KVs/
Budget/Part-II dated 25.2.97 and in the Ministry of Finance
and Department of Expenditure OM HO, 11(3)/95-E.II(B) dated
12,1.96 .
One copy of the said circular dated 4/5-3-99

is annexed herewith as Annexure -1I.

viii) That the applicant states that decision communitatad

in the aforesaid circular is only reflect the decision and

i
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policy of the Ministry of Finance &R, Expenditure Departnent
in respect of the eligibility for getting ®M as is appli-
cable to all the Central Covt, organisation and hence

the applicgnt is very much eligible for the same . -Ingpite
of that ,the respondents has not taken the decision in

case of the applicant for last three vears and accordingly

delaying the matter deprieving’the applicant from his

legitimate claim and hence he approach this Hon'ble Tribuna

-

5. Grounds for reliefs :-

i) - For that ag the applicant has been from out of the
NHorth Eastern States in the Group 'A' Gazatted post and
has been posted in this region ,he is entitled to get SMA

as per the CGovt, of India's poliey

L

ii) For that as the applicant's service is liable to

be transferred any where in India and out side , though

he has been Posted in this rdgion inmediately after his
appointment ,he is entitled to get SDA in as much as he

has not been appointed for this region alone and also as he
has been appointed from other state and his parmanént resident

is out of this region,

iii) Fop that as other mimmkx simillarly situated person
who has been appointed from other region and lateron trang-
ffered to this region arme enjoing the sid benef it ythe
applicant is alsp éntitled to the same benef it though he

ha g Deen posted in this region ,immediately after his

appointment ,

iv) For that as the Govt. of India%s circular is fully

applicable in his case,the respondents are liable to 34 pay

- fdormignte

1
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the applicant the special duty allowance .
v) For that the action of the respondents in non-con.

sédering the cl@im of the applicant 13~45y much illegal

and unsustainable .,

vi) For that the action of the respondents is illegal s
umjust and whimsical in as much as they have stopped the

SDA to the applicant without any reason whatsoever.

vii) For that the action of the respondents is violative
of fundamental rights of the applicant as has been guarant edd

under Article 14, 16 and 21 of the Constitution of India .

viii) For that the action of the respondents igs not

8

naintainable at any rate and is liable to be set aside and

Quashed in limine,

6. Detail of remedies availed :-

That the applicant declares that he has taken
recourse to all the remedies available to him but failed
to get justice and hence there is no other alternative
efficatious remedy open to him other than to approach
this Hon'ble Tribunal,

7. Matter not previously filed and /or pending
before any court ;-

That the applicant further declares that he has
not previously filed any application s Writ petition,or suit
regarding the matter before any court ,authority or any other
bench of this Hon'ble Tribunalnot any such application ,

Writ petition or suit is pending before any of them .

Se eliefs sought for :-

Under the fact ang circumstances stated above
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\
the applicant prays for the following reliefs :-
i) to direct the respondents to allow the applicant to

draw special quty allowance since October 1296 and onwards,

ii)  to pass any other order or orders as Your Lordships

may deem fit and proper .
iii) cost of litigation,

9, AInterim relief, if any :-

Under the fact and circumstances the does not

pray for any interim relief .,

lO ....U......l.

11, Particulars of Indian Postal Order :-

ii) Date of issued :- 15 /i2/qgq

i li) - Pa yab le at o= v "‘\\'\E"X/\'

12, List of enclpsures :-

As stated in the Indix .
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"VERIFEZCAT ION

I, ghri Asoke Kumar Sannigrahi, son of sht Sulal Ch.
Savrigral  aged about 42 years y Working as Qcientist -'¢!

under Defence Research Iaboratory , Tezpur,(Assan),
resident of DRicwwpler,Tarput Dist. Sonitpur, P.O-
(Assam) do hereby verify that the contents of paragraphs
1'to 12 of the application are true to my pérSonal
knowledge and belief and that I have not suppressed any
rnetetial fact of the case .

And i sign thig verification on this the

E__, day of "Scx'v\\}wx“r'\j . at Guwahati.
Place i \i=2=v" et ab

” | | .ALQAdqnan 4
Date - iF2OP ada

B
=~

SIGNATURE OF APPLICANT
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“3

» No. Y4 /95 /Rac/88
- : L - Government of India,
Ministry of Defence
Defence’ Research‘& Development” Orgn.,
Recruitment & Assessment Centre,

Lucknow Road,. Timarpur,
DELHI - 110 ‘007 5&9’ 2 - 88

To
f\ K. Samva

W’Iwha g g)]l;wl Ut Slovpey

Hay &iLqmaA 157TA Chesd n\ujalu&axa}avn
s 2, NG ALORE~Sb 5003 |
' Sub' RECRUITMENT TO THE POST OF SCIENTIST '#' IN DRDO

———— e e e bitts i

Dear Sir/Méﬁﬁm

Reference your application for Item No. ﬁil_ of our Advt.
No. o174 R AC\DY . o = ,

2. With reference to your interview on 7] YULE L%  for the
post referred to above,  we are glad to inform you that your name
has been recommended for appointment to the above post

3. Directorate of Personnel (Pers -5) will write to you shortly
~ for completing the formalities and issue of . formal appointment
letter. Further correspodence if any, may be made direct with
Directorate - of Personnel, Defence Research . & Developement
Organisation, " Ministry of Defence 'BY w;ng, Sena Bhawan,
New Delh1 - 110 011. h o

Xour faithfully,
e

-

(s. (JvERmM
N&&Jﬂ Dine o, Rfre

for DIRECTOR GENERAL RESEARCH & DEVELOPEMENT

Copy to :-

DOP/Pers-S' ' . - v

w&v—c\@«
@l&ﬁ

154;/zﬂﬂ” L : : o o |

- ———— e — e




‘ KN < \ (.D - ’J
RN _ o / _—
: . “w” . B . . ™
SN | | REGISTERED = = .. 7}7 ‘
. v:J ) . . e 'I
| © - No,-13889/1/RD/Pers-5 |
BHARAT SARKAR L
' -+ - RAKSHA MANTRALAYZ .
P ANUSANDHAN TATHR VIKAS SA’\TGAT‘-IAN
Lo Th e DHQ PO NEW T)ELHI - 110 011 :
" . ST 13 April 1989
- . N |' . , ::.-.' b{l. . ‘ -_'
To : B .. o S <
T Br. ASOKE KUMAR SANNIGRAHI - .. . @ . . = 0nd R
"All .India Soil’ and Land Use Survev T I
.424/95/2, 6th. Main, 15th Cross T e T :
zMalleswaramy Bangalore - 560 003. L “1---~ } o
. R ( : C i « 0, . o ] S ‘-‘1 W
1] R . . \ . ) 4 . "“'

'.SubjGCt.:'APPOINTMENT TO THE POST OF SCTENTIST ' B" IN DRDO.
Sir, s i+ . B SO e e S
L \ el im o Ferl ' :
LS T I am dlrected to say 4hat the Pre51dent is pleased to
offer you a poét of Scientist 'B' ( Agriculture Science)
(Group 'A! Gatetted) in the Defence Research and. Development
s Service - ¢n adhoc basis for'a period of one year: on'a pay
of Rs. 2200/= (Rupees two thousand two hundred .only)
per ‘month in the pay scale of Rs. 2200—75m2800aEBn100—4000/m
. You-rwill.also berentitled toé draw,allowances at, the-rates.
pcrmlssiblevtoLQentral Government/Servants of equivalent

- rank from time to timoy I S "'C

2.5 Your'aop01ntment 1s subJect to your belng found ‘
‘medically fit by a Medical Board. The date, time and, place .-
of Medical Examination will be communicated to 'you -direetly |
~ by the Medical’ Authorities. , No travelling allawance. will’ ‘
be admissible 'to you. in respect of Journeys performcd in

Ve

‘ connectlon with Medical Dxam;natlon . R
[ o B - ( N :-p\ i
. f'3:"' The appointment may be termlnated at any® time by a
Month's notice given by either side without as31gn1ng any T e

. reason. .The Appointing Authority, however, reserves the
right of terminating your: sérvices at any time by making
payment to you of a sum equlvalent to the pay and allowances
for the perlod of notice or the unexplred portion thereof.

i b “TEas

You will bc liable to serve anywhere in Indla. B

.40‘\

5. | You will not be’ entltled to any travelllng allowance g

“for JOlnlnq the appointment. _ oL e . ‘

. ' ¢

6. Yo will be required to take oath/affirm in the .

fOllOWlng forrs - , ’ . . " . . v R

! . . ‘ “i .' I . ..' e '\.

"1 yboﬂem ”affirm that | - .\

d to the Constltutlon of'Tndia as by Law stebquhed

v e e g

. yoo .
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1 yIT1 be faithful and“bcal %iué alieJtancy to India‘”'”ﬂr%?"
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that I will uphold the sovereignty and integrity of E
India and that I will carry out the duties of my. offlce .
“loyally and with impartiallty. So help ms2, God “:3,” o

. : r" . ! : foo
7. In‘ecc>rdance with the Central” Civil Services (Conduct) N

- the attached form and forward it to thlS erartment alongw1th
nyour acccptance. :”h?;mo~va"3“.v' . 5;, PR ,f .

Rules, 1964 you will not be eligible for; appomntment under
Governmcnt of India, if you have more than one spouse living.,
You are, therefore, requested to complete the dcclﬂratlon in

——

L .;.‘..ws.:

"B If .any dcclaratlon given or 1nformat1oq furnlshed by you ',

proves ' to be false or if. you are found to‘%ave w1ffully suppremu_w-
ssed any material information, yQu will be. liable to.removal:

" from the servlce and such ather actlon as Govcrnmont may ‘deem

necessary. S o S o RS

9. fj If you accept the offer on the terms and condltlons

letter and should report For duty to

. detailed above you should intimate’ your acceptance of: the:

offer to this Department within ten days of re ccrpt oﬁ thls ‘
’ ur

. within fifteen days of the. date yeou are declared medlcaily it

by thls\Department-aﬁt 3ol scrutlny of your Medlcel Board

procecdlngs. : o J'ggiig'

Yours faithfully, 4@§

T o

. (Drés B. KZ‘USHIK) |
S JOINT DIRECTOR OF PERSONNEL

<. Ty ‘s\

The Dlrector,t. 3 Dr. Sannigrahi‘has been declared

Defence Reseerch Lab,;}g_ﬂ'fit for appointment ‘in’ DRDO and 5

. Post 'Bag No.2, . - 'may be allowed to assume the -
pur, Asuam - 784 001 - appointment,. His Medical Board

- . |.-.Proceed1ngs are sent herewith.
- Sy , ‘,“-’.. )
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REGISTERED ANNEXURE-C 7\

No.13889 /1 /RD/Pers-5 ~ ‘
: Bharat Sarkar . : : (7

’ \ : , - Raksha Mantralaya i

Anusandhan Tatha Vikas Sangathan

DHQ PO New Delhi-110 011

3( August 1989 .°

To

’Dre¢ ASOKE KUMAR SANNIGRAHI
Scientist °B? (ad=hoc)
C/os The Director

DRL; Tezpur (Assam),

. Subject: APPOINTMENT TO THE POST OF SCIENTIST ' B' IN DRDO
.. v e e .

[
A

Sir/\Zaumug

The President is pleased to appoint¥H¥riitx Dre ASOKE KUMAR SANNIGRAHI
to the post of Scientist ‘B! (a gazetted Group 'A' post) in the Defence Research &
Development Service on a pay of Rs. 2200/« (Rupees two thousand two hundred

only ) in the pay scale of Rs. 220075«2800sEB»10044000/+ on
regular basis with effect from the date you reported for duty.as Scientist ' B ! in terms

of this HQrs letter of even number dated 24 April 89, you will also be entitled

tofdraw 3Sllowances, if any, at the rates admissible subject to the conditions 'laid down

in the Rules and Orders governing the grant of allowances in force from time to time.

*

2. The appointment will be on the following terms and conditions:-

(a) The post-is temporary but is likely to become permanent. You will be subject
to conditions of service as applicable to temporary: civilian Govern-* =~ .,
ment servants paid from Defence Services Estimatesing accordance “with
the orders issued by the Government of India from time to time. :

(b): You will be on probation for a period of two years. _
| ' der NG ‘

() The appointment may be terminated at any time by a month's notice given

. by either side, viz. you or the.Appointing authority. The appointing authority,
however, reserves the right of terminating the services of the appointee
. at any time by making payment to:you of a sum "quiVélérﬂ‘ to the pay -
and allowances for the period of notice or the unexpired portion thereof.
\

- . . . oy QS Leazais\lir
(d) You will be required to serve anywhere in India or out&de?“t AED A

(¢) You shall, if so required, be liable to serve as Commissioned Officer in" =
the Armed Forces for a period of not less than four years including .the
\ period spent on training, if any, provided that you (i) shall not be required .
'to serve as aforesaid after the expiry of ten years from the dat of appoint-
ment and (ii) shall not ordinarily be required to serve as aforesaid after
attaining the age of 40 years ( in case -of Engineers ) or 45 years ( in’the
case of Doctors ). : ' . 4 A r .
L
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In accordance with the Central le Services {(Conduct) Rules 1964, you

will not be eligible for appointment under Government of India if you have

"more than one spouse hvmg

3.

If you accept the offer.pon. the terms and conditions detazied above, you should

intimate your acceptance of the offer to 'thls Headquarters.
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To I ANNEXU RE =D
A The Director . VA,

Dte of Personnel (Pers-5)

D Organisation . o

Ministry of Defence , .
i ‘B'aing.oono thawvan _ S .
) -NEW DEIHI - 110 011

b o ' (anough the Director. DRL. Tezput ) ' ”

, ol
L N\ SUB 3 sm:cxm DUTY ALLOWANCE ~ AN APPEAL - R
-+ . . FOR_REDRESAL OF. . o

P . ' L
t 7 " - §
. . h .

-Sir, _ . ' o B s
- . With due respect I beg to submit the following facts
: with the hpie to accord your Sympathetic considaration and
favourable order,

! . . s
I got an appointment and. Joined in the post of

_ Scientist'B' in Defence Research Laboratory,Tezpur on 0845489

_after being relieved from my duties as Senior Research
Assistant in All India Soil & land Use Survey, Bangalore,
.8 Central Government Oepartment under Ministry of Agriculture,
I joined in that service on 11.1,84, I had rendered ébout
5 years 4 months regular service. My previous service is
continued with the present service for pensionary and other

" benefits as per rules (vide letter,, 30.2-12-2/NG -2/92/7468/2
dt. 07.12,89 of Govt .of Indie, AIS & LUS. New’Delhi and -
DG R&D letter MNo. RD/Pers-8/11'740/oc'C' dt. 10.1 96, both
coples enclosed). Hence my service 18 transferréd-from.

»

.77 . Bangalore to lczpur, Assam, a north east-rn state. - S

]

Besides, that I am a resident of Midnapore District L
of West Bengal which'does not come under the putvlew of ' '
north eastern region, - : .-

\
In aldition to my pay and allowance. ‘T was drahing N
SDA upto September.l996. ‘hut this was stopped from October.
1996 onwards., Ia this coanection I intend to draw youx kind
\ sttention to para 12 page =258 (Swamys Hend Book 1997)“hcre N
-+ it is clearly sztated any Govt emnlovees who have a1l India '
transfer 1iability on posting to North eastern region willsbe
. granted specizl duty allowance. Since 1989 I transﬁorred |
- to DRL Detachment in nrunucnal Pradush and Nagaland and .
worked there, :

In view of thn rouitton exolalned above I would like
to reguest your kindself to look into the mattexr generously
and issue an order in my favour to drawn special duty: o .
allowances as applicable to 3ove servants to +ake up ‘ job ln u)§?_ !
North rdot area, : . . . ]

I shall ba highly obliged to.you if an official order
is 1ssued to draw the aaiﬂ allowance .to me. ; ; -;

Theanking you, !

.\ o Youra fiathfully.
| :

. | Ammaie < &
| ( pre Ao K s:qﬁo;a} )
-~ r. » M
Euelo 2N M‘“*‘-‘“"‘]’ - SCIBWTIST ‘C' !
(j]&gNNﬁ i DRL, TEZBUR (ASSAA)
B ‘ Dt026 Aug‘lgg’)

- Ledif 2o ® *E*
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. \TO‘ . . B
The Director
Dte of Personnel (Pers-8)
R&D Organisation N
Ministry uf Defence
‘B’ Wing, 'Sena Bhawan
New Delhi 110011 "
(Thrdugh the Director, DRL, Tczpui') '
Subjcét .- Special Duty allowance for serving in NE region
Ref (1) My application dated 26.8.97 o
~ (2) DRL letter no. 5032/AE dated 18.9.97 ‘
'(3) Your letter no. RD/PERS-8/1 1740/Sc C’ dated 10.10.97
‘ (4) DRL letter no. 5032/AE dated 10.2.98
(5) Your letter no. RD/PERS-8/11740/Sc’C’ dated 18.3.98 _

- sir,

Kindly refer my apphcauon dated 26th Aug’97 (copy enclosed) which was forwarded to you vide letter no
* 5032/AE dated 18th Sept’97

As per para -2 of local test audit report (enclosed) SDA will not be admissibié to residents of NE regions

~~ and also to locally recruited posted in NE region. In this connection, I am to mention that !
a) 1 arh a resident of Midnapore dlSll'lCl in West Bengal, nol of Northeast region. . /
b) I am not locally recruited at DRL, Tezpur. 1 was selected as St "B’ by RAC, Delhi, a central
) recruitment authority of DRDO. s

c) Before geffing appointment at DRL, Tezpur, I was workmg in All India Soil & Land Use Sm}féy{@m\ﬁab

Central Govt. Organisation of Ministry of Agriculture i.c. outside of NE region.

d) My previous service is commucd since 11.1.84 with the prescnl service for pensmnary and other
benefits.

e) I was transfered by DRDO HQ and served in DRL detachments 51tuated m Arunachal Pradesh;'
“and Nagaland .

In view of above, my case may pleasc be recon51dercd and issue an order for allowing me to draw SDA
accordingly. . _ ) y v

Thanking you, ey | !
yours faithfully

' ’ ; o \\
Dated .2 3 7cl ’WV] & WW,_ML—
Enclosures (2 nos.) ¥V ¢ = , : - :

| V ' _ (Dr. AK. Sanmgrahx)

AN ) g : Sc'C . \
; W—e__s:)\ b’f&n DRL, Tezpur
GJL?GN( S
Wl S =
. . N . \
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ANNEXTURE - F

Po,

The Director ,
DRL, Tezpur.

Sub :- Payment of Special Duty Al‘owance
for serving in N .E.Region

Sir, |

- In continuation of my application dated 23.7.98
T am enélosing*herewith‘a,copy of clasgification /guidelines
isgued @y Deputy Commissioner (Fimance) ,Kendriya Vidyalaya
Sanghathan ,New Delhi vide letter NO. F130/46/KV&/Budjet

dated 4/5 March 99 in support of my claim,

You are requested to forward my this application
for granting SDA to appropriate authority . Further
progeess mady pleasge algn be intimated to me .

Thanking you,

Yours faithfully
Place : Tezpur . S84/ -

Date s~ 05.7.29 (Dr, A.K,Sannigrahi)
Scientist - C

Enclo :~ Ag above.

Q—‘q\-—ewk‘*—ﬁx V"(

4

A_é\/vx) asha
L1
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o ANNEXURE ~&
To : .
The Director, |
Defence Re2earch Leboratory;
- Post Bag No.2, Tezpur.
SUBs Special duty ¢ d dn
REFs My application dated 26.8.97, 23.7.98
' and 05.7.99
Sifa ,
. With due honcur I beg to submit the following few

-1ines for your kind consideration and uzgent action in
connection with continfous denial of my SDA.

Thet after producing the circular No. 11(3)/95-E.11(B)
dated 12.01,1996 of Ministry of Finance, Deptt of Bpenditure
{vide circular of Deputy Commissioner (Binmance), Kendriva
Vidyalaya Sangathan, Nee Po 130 = 46/1VS/ Budget dated
475 March, 1699, enclesad with my application dated 05,799}

» - algo-you have not intimasted me any thing positively for
whigh I am under continfious haxdship.. -

Under thoe ebove facts and circumstances I once .
again appeal you o settle my issus of SDA by an early
dats otherwisw for the interpretation of the ontire facts
i have to eppreoach the door of Justiecs without any more
delay. An ¢arly action in this matter is solicited.

Thenking you, ; ,
_ Youes f&iﬁhﬁwﬂy@
. .\/J/&‘(o\{{/'?‘/”u‘!ﬂ/" 7T g ;
Placs & Pezpur, N - f Al Re SMM‘J "/
Date s 24 th Aug. 2999,  Scientist *c8
Oy | |

(12
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Phone ¢ ¢y (asm) 20534, 20508, 82704
.. GRAM {TEZLAB . . DEFENCE RESEARCH LABORATORY

ANN EXURYE —H

f

gear @l earfy fage & o 3N W wATed, agaevTs qur frera @asa

Please Address T f@émﬁ SIS
All correspondence to the Director % T} dear—R
- Fax3(03712) 20534 - AW ( TEH )-6Cge 08
Brmy (037124) 6361, 6512 | Ministry of Defence

Research & Development Organisation

Post Bag No; 2 .
TEZPUR ( Assam p=-‘78400ﬂ

gear No.2032L0%, .. Date 3 oy SEPT* 2999
Te - | .
bre A.K., Sannigrahi L
 sesC? .

BRL, Tezpur(Assam)

SUB : SDA FOR SERVING IN NE REGION

1. Refer your application dt, Zéth Aug® 99 and previeus.
' applicationgdt. 26th Aug® 97; 23rd Jui*98 ad 08th Jui'9s,

2, .Your &pplicatien dt. 05th Jul°99 alongwith enclosures
in original ferm was sent te R&D HQrs BOP(Pers-3) vide DRL
Tezpur letter No. BSR 5032/AE dt. 08th Jul'99 with a copy

to CDA(R:P) & DCDA(R:D) for their necessary actien, Se far ne
reply has been received from any of the refered authorities.

3. Yeuxr application dt.-26th Aug®97 i3 presently under
consideration by CGDA,New Delhi the highest auth in Defence
Accounts. CGDA threugh CDA(R&D) has asked certain informatien
with regard te yeur recruitment te DRL,Tezpur as Sc'R' in
May'89 vide CDA(R:D) New Delhi letter No.ATC/1326/PP/MN

dt.03 Aug®9%9., The information asked by CGDA has been Sought
from DOP (Pers-S5)} DRDO KO New Delhi vide DRI, letter No. 5032/AE
dte 25 Aug®99, the cencerned auth respcmsible for your
recruitment to DRLT. .

4. "As and when deécis8ion of app ate auth with regard <o
auth &f SDA to you 1S received by th 8 laboratory the same m:m
will be cemmunicated to you.

d

5. The above is for your infonﬁg;tiono
@1‘&‘“’"\ o ( SURENDRA SINGH )
R LT CoL :
1441/7/&1“0 AN - _ADM OFFICER
\ - © for DIRRCTORRY
|
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'Sir, ) ‘4 f
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GUWAHATT. é§§z

01A.N0.17 of 2000 Lﬁ ‘

Dr. Asheke Kumar Samnigrahi
- Versus -

Unien of India & Ors

| VRITTEN STATEMENT FOR AND ON BEHALP OF RESPONDENT NOsu1 2 3.
“. I’ Sri Dr..M..P."Cﬁ.Aﬁ'HARK&R?).Q MC‘TQR.’.@‘......OE

s e

Reaearch Laberatory, Pest bag No.Z,Tegpur,Assal de hereby selemnly
affirl and state as follews :

‘1.; That I am the Director, Defence Regsearch Laberatory,Pest bag
@o%Z,Te}pur and I have been implesded party Respendent No.3 im the
Drizinal application.I have received a copy ef the Original Appli-
?afien gonethreugh the same and umderstood the centents thereef, I
huve been Authorised to represeat Unien of India and ether Official
Respondentsin the Otiginal Applicatiom as such I am cempetent te
verify and file this written statement in the Hom'ble Tribunal,
2, That this answering Respendent dews net admit any ef the facts,
statelents, allegations made in the Original Applicatiem save and
except those have been specifically admitted hereumder in this
'ritfen statement . Further, the statements which are net born om
record have alse been specifically denied.

3;{ That a8 regards the contents of paragraphs 1,2,3 ef the Origi-
nal Applicatien this answering Respomdent dees mot make any cemments,

4mV That as regards the centents ef paragraph4(i) and (ii) ef the
Original Application this answering Respendent respectfully states
that the Applicant Dr.Aseke Ku-ar Sannigrahi was recruited as
Scientist 'B' for Defence Research Laboratery, Tegpur as per
advertisenent 30.17/RAC/88 published Wy Recruitnent and Assesment
Centre fx (1n short RAC) New Delhi an agency respensible fer
recruitlent of personnel in Defence Research and Developwment
Organisation (in shert DRDO), The Applicant, whe was a Senier
Research Aasistant at All India Seil and Land Use Survey,Banglore

applied for the pest of Scientist 'B' fer DRL, Tespur and finally
he get selected.

COth. see 02/.
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A photostat copy ef aforesaid
Advertisement §s annexed herewith
and marked as AKNEEURE—R‘ hereof,

The spplicant was asked acceptance of joining the pest at DRL
Tegpur , vide Research and Develepement Head-Quarter letter No.

13889/1/RD-pers~5 Dt 24.4,89,

A copy ef the aforesaid latter
Dt 24.4.89 is anmexed herewith
and marked as ANNEXURE-R® hereof.

In pursuance of aforesaid letter Dr.Sannigrahi,fhe applicant acc-
pted the offer of gppointment to the pest in DRL Tezpur vide his

letter Dt 28.4019890

A copy eof the aforesaid letter
Dt %3.4.89 is annexed herewith -
and marked as ANNEXURE-R® hereef,

The applicant resigned his previous appointment at All India
Seil and Land Use Survey,Bangalere and the concern ;nthority
relieved him vide No.E.20-109/83,BRC/1729/4 Dt 5.5.1989 and
joined DRL,Tegpur as Scientist 'B' in his first appointment in

DRDGIOD 80501989¢

A copy of aforesaid letter

Dt §.5.89 is annexed herewith
and marked gs ANNEXURE-R4
hereof,

5. That as regards the contents of paragraph 4(iii) and (iv)

of the original application this answering Respondent respectfully
states that special Duty Allewance (SDA)being given to applicant
upto Sept'96 was stepped alongwith all ether in-dligible §ars%zrep
dgraut of DRLT.The applicant became in-eligidle prrammmeirx for
grant of SDA on account ef not meeting the conditions laid dewn

by Hon'ble Supreme Court in their judgement delivered on 20,9.1994
(In Civil Appeal Ne.32510f 1993). Clarification on SDA for Civilian
Empleyees serving in K.E;Region have also been issued vide O M No.
20014/3/83-E,iv Dt 20.4.1987 that for purpose of sanctioning SDA

CQntd......3/-



fof the members of any Service/Cadre or incumbents of any pest/Greup

?of pests has to be determined by applying tests of Recruitment
bone, promotion gone etc.i.e. wvhether Rechuitment to service has
{ een made on the basis of an All India liability. A mgre clause
iin the Appointment letter to the effect that the persen concerned
Ets liable to be transferred anywhere in India did net make him

%;ligiile for grant of SDA.

|

E Bé it further stated that the applicant
?is not entitled to SDA due to fellewing reasons :

h) The applicant has Ween pested to DRL Tegpur as his-fresh appoint-

[

ment at his ewn option and he has not been transferred and pested

%o Rerth-EgsternR Region from outside the Region.The Hon'ble Supreme
Court in their judgement and erder Dt 20,.9.94 passed in Civil Appeal
£0.3251-of 1993, among other, held that the persons who are net
ransferred and pested to North-Eastern Region from outside the

Region are not entitled SDA.

|

:p) Counting of his past services is merely for pemsienary and

‘bthar retiral benefits.However, it is not for granting SDA since
fhe applicant had resigned his previous post and joined the new
i@ssignnent a fresh at his ewn option at DRI® Tespur.

QE) A has been held Wy the Hon'ble Supreme Court in the aforesaid

[?udgenent as stated abeve merely because of the clause in the appoint-
nent order relating teo All India Transfer Liability and that the
Bfficer Resident of N B Region does not make the applicant eligible

for SDA.

5. That as regards the contents of paregraph 4 (v) and (vi) ef
the eriginal aepplication this answering Respendent respectfully

T

states that payment eof SDA to applicant was stopped since the appli-
ant had beceme ineligible for the grant ef SDA vis-a-vis the
hforesaid Judgement and erder ef the Hon'ble Supreme Court Dt 20.9.94
;s vell as Govt. of India , Ministry of Finance, Dept of Expenditure,
O M Ne.11/95EII/B Dt 12.1.96,

A copy of the aferessid O M
Dt 12,1.96 is annexed here-
with and marked gas ANNEXURE-RS-

i hereof,
i

The allegation of the applicant khat his Representations have not
heen taken inte account by the Respondents.is mot correct.To wit

“} Contd....u4/-
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i)Representation made on 26.8,97.

; ii)Representation forwarded to Director,DOP,(pers-5).393pondent
No.2 en 18,9.97.

iii)Clarification sought by Respondent NO.2 on 10,10,97, clarification

; sent en 10,2.98, )

' iv)Clarification asked on 15.3.98 Wy Respondent No.2 reply sent
on 31,7.98 and 10.9.98,

. v )On 14.9.98,D0p (pers-8) directed to seek comments of CDA(R &D)

| on the Representation.

| vi)CDA(R&D),New Delbhi wgs appreached on 14.12,98 for their comments

| and advice,

~W11)CDA(R&D) on 15.1.99,Directed by DCDA (R&D) Delhi-54 to examime the
case with reference to relevant orders and furnish their comments
preliminary Audit Report,

vi11)DCDA(R&D), Delhi-54 furnish their comments on 5.2.99 to DA (R&D),

' New Delhi,

- 4x)CDA(R&D), New Delhi asked Elarification with regard to recruitment
of applicant to Respondent No.3 on 13.4.99 clarification was sent
on 28,4.99. :

x)CDA (R&D) referred the matter to CGDA,New Delhi with tegard te

. #dmissibility of SDA te the applicant, CGDA,New Delhi asked

| certain infermation and details frem Respondent No.3 threugh
cbA (R&D) en 3.8.99,

| xi)Infermation asked Vas sent after seeking the sanme frem DOP

(pers-8) om 25,8.99, 27.1.2000 and 11.2,2000,

xii)However disposal ef Representation by the competent Ahthority

is still awaited,

6« That as regards the contents of paragraph 4 (vii) of the
eriginal application this answering Respondent respectfully states
that the circular issued iy Deputy Commissiomer Kendriya Vidyalaya
Sangathan referred to by the applicant pertains to personnmel

with Kendriya Vidyalsya Organisation and the Same is not applicable
to personnel working under Ministry ef Defence.The applicent

is governed by the Circular/Instruction/Order issued by the Ministry
of Defence.Hence the claim of entitlement of SDy by the applicant
on the Wasis of said circular is not temable as such the original
applicatien is liable to be dismissed,

7o That as regards the contents ef Parsgrarh 4 (viii) = of the
original applicatien this answering Respondent respectfully states

Contd.,. .o .5/.



Pt
that as has been already atated/the applicant is net eligible

for entitlement of SDA vis-g-vis the Gové.of India,Ministry ef
Finance,Dept of Expenditure O M Dt 12,1.96 as well as the Hon'ble
frtdemuix Supreme Court judgement Dt 20.9,94 passed in Civil
Appeal No.3251 of 1993 as such the allegations of the applicant
that the matter of granting SDA to the applicant has been delayed
and he has been deprived of his legitimate due is net correct,

8. That as regards the comtents of paragraph 5 (i to viii) ef
the original application this answering Respéndent pespectfully
submits that under the facts and circumstances as stated above
in the foregoing paragraphs the imstant original applicatien has
no merit as such liable te be dismissed with costs,

9. That a8 regards the contents of paragraphs 6 and 7 of the
original applicatiom this answering Respondent makes ne copments,

10, That as regards the contents of paragraph 8 of the original
application this answering Respondent respectfully submits that
since the instant original applicatien has ne merit as such

the applicant is net entitled any relief as prayed for.,On that
count the eriginal applicatiemn is liable to be dismissed,

YERIFICATION |
1, Drr. Madhwicans Odogians Lofe P, ] Chadhashen

os00 00

of Defence Research La¥oratory, Post Bge No.2,Tespur,Assam, de
horeby solemnly affirm and state that the statements made in
this verification including these have been made in paragraphs
..12;%.z.Ei......................of the written statement are
true to the best of my knowledge and ¥elief and those have been
mnade in paragraphsftzégz.fi%;z...................a.. are true
to the best of my infermatien which have been derived from the

records and the rests are my humble submission before the
Hon'ble Tribunal,

Ahd I verify and sign this verification this the 5145;(...

datvof {V\e\v.\d;qooo.

DEPONENT




MINISTRY OF DEFENCE fiN NEXURE -
DEFENCE RESEARCH &
- DEVELOPMENT ORGANISATION -

B Openings For A Challenging and Rewarding Career in the Field of Defence* 4 i+
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AGV. No. 017/RAC/88 *

' Research And Development . :

DRDO undertakes research and development projects for upgrading the technology to meet the multitudinous requirements of ;. i,
{21 fighting Yorces of the country. Excellent carcer opportunities affording a challenging and rewarding work experience in different Whirg g
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74 RED facllities. Labs. are Iolatcd in Deihl. Bangasiore,
: o

; 1@3&1&:0#:5««.'}&;6:E?ﬁ»f‘.‘?:ﬁﬁ\'?”" ‘ . R - '-smfm;@m@ﬁ
5 | Applications are lnvited for the following pc;nltlom:- Co ; Gl PO Ty, "ngﬁf ;
; 1 LF (Rs. - A PRI S ST :."F"».?"’g il
i Selentisb ¥, (Rs. 5100:6300) o 2 Posts =7 L Ve , YT b0 i Rnfigs S
£, tem No1 (Terminal Ballistic Research Lab. Chandigarh) — 1 post|*

T3 Essential' Qualifications: (1) At least second class Master's degree in
f;a 2 Physlcs/Chemistry/Maths or Bachelor's Degreein Engineering from a ',
{recognised University or equivalent. (ii) Ten years research, design or -
'q:ﬁ}fdevqlopment experience in the area of armour deleating projectiles

2 ¥, and ‘their immunity profiles, pedformance evaluation of tzrminal -

' ballistics and having knowledge of physics or Chemistry of explosive/

armour . stores and special Instrumentation required for ballistics/ -
detonics studies of which two years should be in the capacity of senior

iinscientist/RAD manager In 8 reputed RAD organisation. Desirable -
Qualifications: (1) Master's degree in Engineering or Doctorate degreein
" Physics/Chemistry/Maths. ! .
Item No..2 (Defence Research & Development Estt., Gwalior)”

of:f* —tpost i v { ¢
*Q“ Essentiol Qualifications: (1) At least second class Master’s degree in :
*¥ Chemistry from a recognised university of equivalent. (i) Ten years !
;ﬁ research and development experience in the synthesis and process
1 " development of Organophosphorus and other toxicological com-:
1 pounds having knowledge of instrumental/analytica! techniques and
x<"‘detection/decontamimtion/protective measures of which two years
;"% should be-in the capacity of a Senior Scientist/R&D Manager in a

)"

reputed Research and Development Organisation with proven R&D.:’

1 capabilities by way of Patents/Publications inreputed journals in the *

2 above mentioned areas. Desirable Qualifications: Doctorate degree in

the relevant area. R : - :

¢ Sclentist ‘E' — (Rs. 4500-5700) — 3 Posts -

-tem No. 3:(INMAS, DELHI) — 1 Post .

i/ . Essential Qualifications: (1) At least second class Master's gree In
" Organic/Pharmaceutical Chemistry/Bio-chemistry fom 8 recogrised .

PPy W C SR

b . experience in the area of Radiopharmaceuticais used in Nuclear’
1 " Medicines. Desirable Qualifications: Doctorate Degree in the relevant )
field. .

| hem No. 4 (ATY, New Delhi) — 1 Post . L

'} Essentiol Qualifications: ') At least second class Bachelor's degree in '
Metallurgical/Mechanical Engineering from a recognised University or I
equivalert. (it) Ten years research, design or development experience ]
in multichsciplinary research programmes invoiving shock vibration, |
stress analysis; reliability studies, material sciences and, conosion a5,
evidenced by published work out of which two years should be in 3!

- responsibile capacity. Desirable Qualifications: (i) Master's degree inli
Metallurgical/Mechanical Engineering. '
ttemNo. 5 (Defence Research & DevelopmentLab, Hyderabad)—
1 post . .

Essential Clualitications: (i) At least second class Bachelor's degree In !
Electronics/Telecommunications/Electionics and Communications/ |
Compulel' Engg. from a recognised university or equivalent (ii) Ten
years’ research, design and development experience in developingj

' tomputer-based Management Information System for R&D projects of

' whichatieast three years should be in aresponsitile position. Desirab!

" Qualifications: (i) Master's degree in tlecronics/Telecommunication/

planning and commissioning of communication/computer systems.

. Sulentist ‘D' (Rs. 3700-5000) — 12 posts . )
\tm No, 6 (DEBEL, Bangalore) — 1 post . /F . G(L(QG
N g‘ch& ule

{ fssential Qualitications. (1) AMedical qualitication in the Firgt

# &he Second Schedule or Part It of the Third Schedute to the Inclian )

1 Mddicat Council Act 1956 (102 or 1956). Holders of Medical quali-
- ficgticns included in Part Il of the said Third Schedule should also futhin

""" "thej condiians specified in sub-section (3) of Section 13 of the said ¢
(1) Rost Graduate Degree qualification in Aviation Mcdicine.

gl

(i Seven years practical and Adiministrati experience inthe fe! y

"1 Avig\tion Medicine. a ¥ i\ EE"&IH
8 Dd)

\ "“; ':‘d("(D‘lf",'“?,‘“’“"“R‘“"d‘“’bma‘“" Desirable Qualifications Mast’er's d/e'%gc in Metallurgical/Chemical -\ *s
- B AT SURPTRIE Engineering with knowledge of CAD/MIS. _ > -~ o RiTS
i ; é‘ﬁ i Quiglfrations (i) At least Bachelor's degree in Etectiical/ ! S . © s e,

i

;1 streams of disciplines exist. There are about 40 Laboratories/Establishments located all over the country equipped with the latest g
Hyderabid, Pune, Madras, Bombay, Dehradun, Cochin, Visskhapatnam, .4,

£ Eightyesrs research, design or development experlence in the fieid of X%

university of equivalent. (i) Yen years research and development:

Eectronics and Communication/Computer Engg. (ii) Experience in |’

2l nugfgﬁgg Lngincering (ii) 8 years research/design/or develop- |
. T e e Al Plambemnire Wadare anA Lacdat Svstems of mmvp .88/288 )

?t: o,
Wkl o

- HemNo. 8 (Defence Eiectronics Research Laboratory, |

JIpost L RN O ok B 8

7 Essential Qualifications: (1) At least second closs Bachelor's degree i
Electronics Engg. from a recognised university of equivalent. i) Eight
years research, design or development-experience. in: the. prea-of i3
electronic warfare and radar systems. Desirable Qualifications:
Degree in Electronics Engg. with specialisation In Radar Engg. §.7
Item No. 9 (Inst. of Nuciear Medicine & Allled Sclences, Delhl)-"
1 post . R ; "V'j,fff,:?{f.f‘fs_‘ff“- 9},’,'31

Essentisl Qualifications: (i) At least second classes Master’s degree'in':

physics/Biophysics from & recognised University. or equivalent, (1i) ¥t

VAN A

Nuclear Magnetic Resonnance Imaging & Spectroscopy of biological "#1* -
systems. Desirable Quelifications; (i) Ddttorate degree in the rclsvant- A
field. (ii) Proven ability to direct research in the above fields. % (b L9
Hem No. 10 (Interim Test Range, Balasore) ~—1 post aprin by
Essential Qualifications: (i) At least second class Bachelor's degree 523
Computer science/Electronics Engineering. (i) Eight years rcswdré:\':
design or development experience of real time software on VAX 1/,
PDP-11, networking and system hardware maintenance. Desirable Ouali; *

- fications. (i) Master's degree in Computer Science/Electrortics Ensinei\-@-”? #
eing. (i} Experience on range software development and MIS‘.“.""‘?"v'«';
Software development and personal computers/UNIX and C Uy |
Rem No. 11 (Interim Test Range, Balasore) — 1 post i n /s
Essential Qualifications: (i) At least second class Bachelor's degre ln,:% N
Instrymentation/Electrical/Electronics & Telecommunication Engg, fror i 73
8 recognised University or equivalent. (ii) Eight Years' research, design ®} A+

. or development experience in telemetry, telecommand and/or Instru: ' e
mentation and/or process control and/or data recording, ocquisiti)mmmi“
and reduction Desirable Qualifications: Master’s degree jn the relevant’ B 5

brea - ST g

- em No. 12 (Elecuonics Radar & Development Estt., Bangalore)— "‘”‘?'}"‘"'i
1 post I ;,’,f”’“g’-“ﬁ'*g

- Essenticl Qualifications: () At least second class Bachelor's degree In",’n?f,f.}

: Y : ) o ; ey
Electronics/Elecuical Engg. from arecognised University o equivale %‘M‘g
(i) Eight yegrs research, design or development experience, in %, \v:4
microwave tansmitter systems, high voltage power supplies and,ﬂ'ﬁ}‘ﬁ
control circuits and microwave measurement. Conversant with transfer 94+ B
of technology of the design to production 8gency, pesirabls mliﬁ@% {
tions: (i) Master's degree in the relevent area. ..., .~ - ' edY
Rem No. 13 (Defence Research & Development ub.vﬂyécpbog),w‘
—.1 post , BT B S O e S
Essential Qualifications (i) At least second class Bachelor's degree in.f
Electronics & Communication Engg. from & recognised university or
equivalent. (ii) Eight years research, design or development experience”
in the area of Armay Processing Techniques in Radar, Navigation and?®
Signal Processing. Desirable Quelifications: (1) Master's degree In the
relevant srea : R
ltem No. 14 (Defence Research & Development Lab. Hyderabad) "<~
— 1 post ‘ S ey
Essential Qualifications (i) At least second class Master's degree In.ﬁ M"‘"’ﬁ
Mathematics/Physics hom a recognised University or equivelent”

e

[ZXRT

ECIURTER WA

4'&’3“
(it} Eight years research, design or development experience inApplicd?;*fJ?"tj

Mathematics/Theoretical Physics with knowledge of Scientific Progrmv?.“'",f»"e'l'iw
ming/pataliel computihg/computational fluid Dynamics. Desiable™: v 3
Qualifications (i) Doctorate degree in mathematics/Theoretical Physics.ah Jine
(iD€Experience in using mainframe computers, S T

Hem No. 15 (ATY, New Delhl) — 1 post Gy ‘i.'h:
~Essential Qualifications: (i) At least second class Bachelor’s degree in f

éMcta!!wgical/_Chemical Engineering from & recognised university or 1

cquivalent. (i) Eight years research, design or development experience !
in dealing with Marine Metollurgy out of which at feast 4 years 1 '
experience in desling with comosion and Its preventive measures, | %55

: : e e e o e g .




3z

l
R (
S
o ness/ quahty assurance of aircraft/gas turbine engines. Des/rable Quali-

I
b

¥

) ¢ Design and Simulation in the held of M:cuowave tubes/Microwayel lem No. 28 (ATY, New Delhl) — T post | - '

2

- research, design or development experience inthe field of Microw,

" Electronics/Electrical/Communication Engg. with speciafisstion i

. photo/Image processing techniques/optical Imaging and interpreta-| hem No. ©9: Essential Qualifications: (i) At least second closs\ N

. tical/ Communication Engg. (i) Experience in use of Cine/TV and higlf ¢ qujivalent. (ii) Four years' research and development experience Inthe

|
:

I computer software. " b ltem No. 311 Essentiol Qualifications: (i) At least second class Master's -

}
t
|
l
t.
i
l

equnvalent (il) Four years research, design or development experience ; studies pertaining to Magnetic Resonance of Biological Systems. - Tl :"73'

PR TN

! Item No. 17 (Addl Director of Acronautlcs, Bangalore) — 1 poxt pefence Metaliurgical Research Lab, Hyderabad == § =2 P“g,‘ts ,.

ot

i from & recognised University or equivalent (ii) Four years’ fesearc Thud Schedule to the indian Medical Council Act 1956 (102 of 1956). 4\' 4

S : [
W e B . .
L f‘ . ' T
[z o, , C . ’
' . 9, . | N — .
. Y . . ‘ - )
*
. AT : N .
'

S
&

em No. 16 (Naval Physlcal Ocunographlc Lab Cochln) Rem MNo. 83: Essentisl Qualifications (I) At lcast sccond clMr
post Bachelor's degree in Mechanical engineering from a8 recognis-

‘ssential Qualifications: (i) At least secand class Master's desree 'rJ university of equivelent (ii) Four years research, design or development ¥ v

“nysics/Applied Physics of Bachelor's dégree in Mechanical or Instru- ‘experience inthe field of complex mechanisms foe high reliability/high

nentation Engg. from & recognised university o equivalent. (ii) Eigh $speed sutomatic object handling and tansfer systems. Thoroughly *:
* ' rears research, design or development experience in instrumentation COMversant with the kinematics and motion analysisof such mechanisms - =7
‘1 nd measurement’ system outfol*which'two years should'be in p alongwith dyramicsand force analysis required for strength calculations 2291 s
i ;’ ‘esponsible capacity imMns orsgm;mg/co-qd;m(ms group activities.| pd matesial selection. Desirable Quualifications (D) Master's dCSfCC intinas, A,

Desirable Qualifications: - (i) 1 Doctorate* degree in Ptmics/Applacdl"Mecmn‘U| Engineering. (if) Knowledge of modqrr;mogu ring xmm
. Physics or Master’s degree in Mechanical/Instrumentation Engg. Inspection methods of precision components. el s ol

Essential Qualifications: (i) At least second class Bachelor's degree m‘ fem No. 26: Essential Qualifications: (i) At least second,

Mechanical/Aeronautical Engg. fto;nuccosmsedunwcrsltyorcwrvalem ‘Bactielor's degree in Mechanical Engineering from o recognised
(ii) Eight years research, design of development experience in airworthi-| University o equivalent. (ii) Four years research, design or development
experience in application of finite elemert technique to cnsmcerlre

i " h/Aer ical : ferns. Dcs:rable Qualifications {i) Master's
e e e S e TS
item 18 (Microwave Tube R&D Centre, Bonsalou)- 1post . | item No. R7: Essential Qualifications: (i) At least second class x.
Essentipl Qualifications: (i) At least second class Bachelor's degree in{ Bachelor's degree in Chemical or Metallurgical Engineering. (ll) Four: SR Qe
Electronics Engineering or Master's degree in Phjsics with specialisation] Years experience in design/operation/maintenance of microprocessorinis ¢: AL
ih Electronics from a recognised University or equivalent. (ii) Four yeard based process control instrumentation for ClnmlcaVMetallurglcaH“m? ite 25y |

plants. Desirable Quaiifications: (i) Master's degree in Chemical or’fr.mv‘ eyt
Metallurgical engineering. (ii) Advanced studies in the areas of reaction’t ‘sie-" ot .o o
ergineering and process kinetics and tansport phenomena. ™ '-"WP"L"‘ 13

l

tubes/Microwave engineering. Desirable Qualifications: (i) Master's
Ph.D degree in the relevant field. (i) Experience in Computer-Aided

.o
i,
A

engineering. S e Essential Qualifications (i) At least second class Bachelor's dcgrce m4 T, §
lem No. 19 (Interim Test Range, Balasore) — 1 post I Computu Science from & recognised Unwsntyorequwalem (il) Four :
Essential Qualifications. (1) At least second class Bachelor's degree i l:‘ years' research and development experience in system snalysis and:

—

design in 8 research orgn, Desirable Qualifications (1) Master's degree | o, « 1\, | . S
optical image processing from a recognised University or equivalent| in Computer Science and knowledge of Computer Languages. s>« . 4 )
(ii) Four years research, design or development experience i modern! Institute Nuclear Medicine & Allied Sciences, Delhl — & posts

tion. Desirable Qualifications: (i) Master's degree in Electronics/Elec; Bachelors degree in life Sciences from 8 recognised University of ‘
ey ..

speed camerds and related equipment/processing. .~ . field of molecular genetics/radiation genetics. Desirable Qualifications’ ¢ + 3t xi
ltem No. 20 (Defence Electronics APP"CGUO" Ub-, Dehradun)— | (i) Doctorate degree inthe relevant field. (ii) Experience in the field of N awar oo pe
1 post Suti | cell and molecular biology and recombinant DNA techniques. ™" '*'3" Lo e
Essential Ouahf/cauons (l) Al least second class Bachelus egree in: Hem No. 30: Essential Qualifications: (i) A medical quahﬁcatlon ©
Electronics & Communications Engineering/Telecormmunicati nsEngs ,included in the First Schedule or the Second Schedule of Part I of the | ’

design or development experience in microwave/millimetric waves | Holders of Medical qualifications included in Part Ii of the said Third d by
solid state circuits/sub-systems for communications/radar systems. ,Schcdule should also fulfil the conditions specified in sub-section 3 \,‘,
Desirable Qualifications: (1) Moster's degree in Telecommunications/ ’ (3) of. section 13 of the said Act. (il) Post graduate'degree inwi), -, . |
Electronics & Communications Engineering (ii) Knowledge of design/ ! Rgd|odwgnos|s/Radlothe!apy (iii) Trree years practical and adminls: w- '
development of mlcrowave/mllhmetnc wave mtegrated circuits using b Bative experience in the fieid of NMR imaging and spectroscopy. 4.<3 ,.m

item No, 21 (Alr Forcc 'mlnlng School, Jalahalli, Bangalon) | degreein Phys:cs/&crdmcmlsvy/mysucal Chemistry from & recognised m;gn&;;w ;
. 1post i University or equivalent. (i) Four years' research and development,, VDL ]

Essential Qualifications: (1) At least second class’ Bachelor's degree In | experience In the field of molecular/cell Biology. Desirable Qualifica-.,
.Electronics/Communication Engg. from 8 ‘recognised university or : tons: (1) Doctorete degree in the relevant field. (ll) Experience, In. :

in digital Communication/Modern’ radar. Desirable Quelifications j em No. 3%: Essential Qualifications: (1) A medical qualification ¢;ix, ey L !
‘() Doctorate degree In the relevant field. (i) Candudates with { included in the First Schedule or the Second Schedule o Part Il of the e ;. ety

experience in teaching will be prefened. Third Schedule 1o the Indian Medical Council Act 1956 (102 of 1956), v x. 3¢ ) Pied s F
I Holders of Medical qualifications included in part Il of the sald Third B ARV \,u&, . _,-

.Rem No. 22 (Addl, Director of Aero, Bangalore) — 1 post !
! Essential Qualifications: (i) At least second class Bachelor’s degree in . Schedule should also Rulfil the conditions specified In'SuR;sggnon ‘"“;"" L
¥ Aeroneutical/Mechanical Engg, from a recognised uriversity o equivalert, | (3)0f section 13 of the said Act.(ii) Post graduate c?cgrcc nRadi sa3~| ERN
l (i) Four years research, design or development experience in the field | { nosis/Imaging/Diplorma in Radiation Medicine. '(I&':Ry?us cnad ¥ “w“ '(‘ -
[ of Aircraft Structures with special reference to use of compositzs and | ! and administative apavcncc in tbc field o erg [ !

AN

1» type certification of aircraft/Helicopter. Desirable Qualifications. Master's | SPECTOSCORY. e g .|
deSree In Aeronauticel/Mechanical Engineering. Haval Chemical and Metallurgical Lab, :Ic):mbayk; 2 posts - bss—;!; v !
Ammmcnt Research and Develo, nt Estt. — kem No., 33: Essential Qualifications ( At second ¢ S s ‘

pme s Fune == 3 posts Bachelor's degree in Mechanical/Metallurgical Engg. from a recognised 'P‘) . \ ‘

: ltem No. 23: Essentiol Qualifications: (i) Al least second class University or equivalert. (ii) Four yess' research, design or develop- :
-Bachelor's degree in Mechanical/Aeronautical engineering fiom a | . in s of solidification structure property | . (Y.
recognised umvcrsu;yorcquuvalent (ii) Four years research design or | ment experience in the ndu‘uﬁw f sophisticated equipment for v ’ '
development experience in the field of conliguration design of wind | conelation In cast irons and in the use of so e '.”"" A

| unnel testing, post flight analysis, computational fiuid dynamics. . D .
' Desirable Qualifications: (i) Master's degree in Mech/Aero Engg. ' S
tem No. 84: Essential Qualifications: (i) At least second class ‘ o Wt

‘Bachelor’s degree in Mechanical engineering from a recognised ' TR
unnversnyorequrvolent (ii) Four years research, design or development . el
-experience In experimental stress analysis, vibrational analysis of '

- externally excited systems and application of finite element technique . o
“for stress analysu.s Desirable Qualifications: Master’s degree inMedhanical

nengmeenns . TR U I E




€

5 B * .
»* / wo-stfuctural evatuations. Desirable Quatifications. (i) Master's degre

/~ =Metallurgy/Mechanical Engineering. (ii) Published work in reputed

(3 i the above areas. o, 1

w_ R W Essential Qualifications: (i) At least second clase Master's
/ < deR,in x.lerhis(ry with specialisation in Physical Chemistry from a
o tecognised University or equivalent. (ii) Four years research, design or
| development expenence inthe areq of electrochemical conosiogwith

| knowledge of instrumental analysis.
. in Chemistry in the relevant area. * L&
) : ftem No. 35: (Resident Technical Office(H), Bangalore) — 1 pos

EECRTEL SRR

’
b

3
&
o

i

*{item No. 36 (Resident Technical Office, Korwa) — 1 post

““in the field of avionics systems for military aircraft. Desirable Qualifications
Masters degree in Electronics/Electrical Engg. v -

. hem No. 37 (Defence _;llcg:tronlcslklcumhl‘u'b, Hyderabad)—

't post ™’

Desirabl;; Qn!{ﬁcatia‘s (2 Doc}oratc |

.4 Essential Qualifications: (i) At least second class Bachelor's degree in C
1 Aeronautical/Mechanical Engg. from a recognised University or equivalent. @]

(i) Fouryears'esearch, designor development experience inthe field ]
v of Aerodynamics and Aircraft design and type certification of Aircratt/ 1
+ 1%, jHelicopter. Desirable.Qualifications: Master's degree in Aeronautical/ &

. i, {Mechenical Engg. -V : . .

> |Essential Qualifications: (1) At least second class Bachelor's degree in
"Elecuonics/Elecuical_.Engineering from & recognised University or
g {0 ,equivalent. (ii) Four years' research, design or development experience

Almors)—2 posts (UR-1, $T—1) :

i Zoology with specislisation in Entomology/Cytogenetics from a re

" dltitude/temperate climate. .

t i Husbandry/Veteri
Lreleyart field

nary Science: (i), Experience of working
gheltitudes... "1 b S bordh siha
g e T D s
« ‘A “r',ﬂ‘ ‘A{.“.r e

TSl i“‘,!ﬁ’.'fl’l‘b'.!_l"-:!- IR A OO K

WS

NOCH

N i

i Ttem No. 46 (Defence Lab., Jod ur)~8
:s«,_n) ' ey, fA)

S
B TP |

;equivslent :
j Sensing/Infra red/solid state Physics. .

‘ emNO. 47.(Navel Chem & Metallurglcal Lab, Bombay & Terminal, 2o
. Essential Qualifications: (i) At least second class Bachelor's degree in ’ Bs ( = 4 o8y 58
.. Electronics/Telecommunication Engineering from a recognised University

Hlistics Research Lab., Chandigarh)—2 posts (UR~1, ST—1)

" iiorfequivalent. (i) Four years' research, design or development ‘ Essentis] Quelifications: (i) At least second class Bachelor's degree
v experience in the field of Marine communication and Radar Equipments.

Desirable Qualifications: (i) Master's degree in Electronics/Telecom-

"' munication Engg. (ii) Knowledge of Weapon Control System/EW

7

Equipments. '

ltem No, 38 (Defence Research & Development Estt. Gwallor)
~—1 Post o '

Essential Qualifications: (i} At least second Class Master's degree in
Inorganic Chemistry from a recognised University or equivatent (i) Four
years' research, design or development experience in the area of
‘toxicological effects of heavy metals in the biological/environmental
Systems, with knowledge of instrumentation techniques related to
genetic engineering. Desirable Qualifications: Doctorate degree in
Chemistry.

item No. 39 (Defence Scientific Information & Doc. Centre Cell,
Hyd.)— fpost twcwc - :

Essential Qualifications: (i) At least second class Master's degree in
Science or Bachelor's degree in Engineering or Technology from a
Tecognised university or equivalent, (ii) Fouryears’ research experience
in production of scientific/technical publications ina Govt. organisation

or 8 publishing/printing firm of repute. Desirable Qualifications. (i)

itein No. 39-A. Sclentist ‘C’ (Solidstate Physics Laboratory, Delhi)-
1 post )

Essentiat Qualifications. (i) At least second class Master's Degree in
Physics with specialisation in Electronics or Bachelor's Degree in

%}E{ N o ospmpeg s "-
Hem NO. 40 (Sclentific Analysis Group, Delhi etc.) — § posts
(UR—3, SC—1, ST—1) -

g
g
;:gi
B
:"

- equivalent. Desirable Qualifications Doctors
Applied Maths/Statistics.
Hem No. 41
$C—2, ST—32)

, {ftem No. 51 (INs, Lonavala) — 2 posts (UR—1, §T—1). * - .
- Essential Qualifications: (i) At least second class Bachelor's degree in v nbd

, Chemicatl Engineesing from recognised upiversity or” equivalent.
1 Desirable Qualifications: (1) Master's degree in Chemical Engineering, M zewnd

evelopment/Reaction kinetics/Potymer . g

! . IR

:(ii) Experience in_Process

Science and Technology.

Item No. 48 (Defence Metallurglcal Research Lab/Naval Chemical i!x"*"
& Metallurgical Lab, Bombay) — 4 posts (UR—9, $C—1, ST—1)
1 Essential Qualifications: (i) At least second class Bachelor’s degree in

;Metallurgical Engineering or Master's degree in Material Science from

e ey

Hem No. 43 (Def, Research Lab., Tezpur & De, Agriculture Lat

T PR L I N LA U

¢ Essential Quolifications: (1) At least second class Master's degree i,

cog- 7=

. Nised university or equivalent. Desirable Qualifications: {I) Doctorate - 4 ‘v vy

+ degreein Entomology/ Cytogenetics. (ii) Experience In working at hisrz Y

e e £ EEk HEONFRL PR R

Hem No. 44 (Defence Rescarch Lab, Texpurj—1 post (UR) 7411 " 171

, Essential Qualifications (i) At least second class Master's degree in- ‘ fl’fl.i’;f

Animal Husbandry/Veterinery Science from a recognised university or o nhlr*'a;‘ Wi
| equivalent Desirable Qualifications: (i) Doctorate degree in.Anima)’/?# "V

posts (| . ....'- N o
pone Sq(‘x‘x“)t’aﬁu,g':iu R

: PN g .
- Essential Qualifications: (i) At least second class Master's desree{in?f;g;%ifi‘(
*Physics/Applied Physics/Instrumentation with specialisation in Infra o b’
‘red/remote sensing/solid state Physics from a recognised university or 38 19
Desirable Qualifications: Doctorate rdegree: in Remote v
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1recognised university o equivalent, Desirable Qualifications Master's ¢ nehinen?
.degree in Metallurgical Engineering or Doctorate degree.jn Material 1Xhiis

Science.

they et T

- gl ng

Mem No. 49 (Nsval Chemical & Metaliurgical Lab, Bombay)—‘wasvd Yoy
(SRR LY B

, 1 post (UR)

Efsential Qualifications: (i) At least second class Bachelor’s degree in :1i08 X438
cgramics Engineering fiom' 8 recognised university or equivalient. *\1 2 15
| Desirable Qualifications: Master’s degree in Ceramics Engineering, @ & **% i,
em NO. 50 (Defence Lab, Jodhpur) — 2 posts (UR) /.~ H
Essential Qualific3tions: (i) At least second class Master's degree in .
; Organic/Physical Chemistry fiom.a recognised university or equivalent,

Desirable Qualifications: Doctorete degree In the relevant fields. ., "

-Mechanical Engineering from a recognised university or equivalent.
Desirable Qualifications: (i) Master's of Doctorate degree In Mechanical

'Engineering. (ii) Experience of teaching graduate classes In the above
discipline. s : "

specialisation in Personnel Management/Financial

sk 3NN
iy -\ﬁml%‘ x

RO S

T gl

J

S Saadrakd

vebiget) e

U
S R S 1
Nreqdd iy

,"«‘&

Qualifications Master’s degree in Engg. or Doctorate degree InScience.: ' ELTR

L S TN

Hem No. 53 — 4 posts (UR)

HR s e d

Essential Qualifications: (1) A medical qualification included in the First ™ f,‘-j*?’,‘"fﬂ %
Schedule or the Second Schedule or Part i of the Third Schedule to the 17 Ok
Indian Medical Council Act 1956 (102 of 1956). Holders of Medical -+ " Wi R

qualifications included in part Il of the said Third Schedule should also '

fulfil the conditions specified in Sub-section (3) of section 13 of the
(Services Selection Boards) — 9 posts (UR—5, said Act. (ii) Completion of com

1 Qualification Post Graduate degree In any speclalisation or Dipioma in

pulsory rotating intemship. Desirable

Essential Qualifications: (i) At least second class Master's degree in +Rdigtion medicine.

Psychology with specialisation in experimental/clinical

psychology Chlef Construction Engineers (Rs. 5100-5700) — 2 posts

hom a recognised university or equivatent, Desirable Qualifications. (Non-DRDS)

'Doctorote degree in experimental/Clinical psychology. P

hem No. 42 (Def, Research Lab, Texpur & Def., Lab, Jodhpur)—
2posts(UR) e !

Essential Qualifications: (i) At least second class Master’s degree in
/ qn‘q:!tur_c Science from a recognised university or equivalent. Desiable
Qualifications: (i) Doctorate degree inAgriculture Science. (it) Candidates
zones would be prefered,

with experience of working intemperate climate/high altitude and arid !

item No. 34 (Dlrectorste of Works, New Deihl) — 1 post

\Essential Qualifictions: (i) At least second class Bachelor’s degree in " c

Gvil/Mechanical/Electrical Engineering/Architecture from a recognised . .
university or equivalent. (ii)

.

Twelve years experience In planning or |

Mo IUAd
ST P R )
Vit WB LA
Sl ety

TR TR

T o

B T
oDl LG

ity

R 2+




———e ..

b T

e~ e

) ' ’o J.'Pro

LRIV . X
WL , . : ' < S) —
[N B
S , .

cxccutipnz of civii works. Desirable Qualifications: Bxperience in
planning or execution of major time-bound projects of Workshops/

- factories/Research Establishments. .

. ltem No. 55 (Director of Estate) — 1 post

Essential Qualifications. (1) Al least second class Bachelor's degree in
Civil/Electrical/mechanical Engineering or Architecture from a recognised
university or equivalent. (i) Nine years experience in’ planning of
execution of works. (iii) Experience in planning/execution of major

. -+ time-bound projects of workshops/Factories/Research Establishments

OR Experience in Estate Management (i.e. encroachements, develop-
ment, usufructs and ‘litigation etc.); Provision of civic amenities for
“inhebited estates, arboriculture and environmental health, civic taxes
- elc; and expent knowledge of Land Acquisition Laws, Land valuation
., techniques, rules related to negotiated purchase/hiring of immovable
. property. Desirable Qualifications. Knawledge of Scales of accom: . -
modation, Budget monitoring and quantity suveying. A
: ;'v' R “,","."_" ;:‘Ws R pood L ..v e
1. Postsats Nos.21,41a0d 51 are outside DRDO but are encadred
" . to Defence ' sea}dw,_& Developmert Service (DRDS).
S 4 Chief Construction Engineers (at 5. Nos. 54 & 55§ are in,
ut are encadred to Defence Research & Development Service

ey

. tion Prospects: DRDO offers excelient opponunities for
1 career achvancement s Scientists. Result-oriented motivated scientists
can look forward to promotions to following grades of scientists:

(i) Scientist ‘C": Rs. 3000-4500, (i) Scientist ‘D": Rs. 3700-5000, (i)
i Scientist 'E': Rs. 4500-5700, (iv) Scientist F:Rs. 5100-6300, Scientist 'G’s

" Rs. 5900-7300. V' 7°

' 4. Age Limits: (1) For Scientist ‘B'. Not exceeding 28 years. (i) For o

Scientist C not exceeding 35 years, (iii) For Scientist 'Oy
" 45years, (iv) For Scientist F' not exceeding 50 years. Age isrelaxable
5 years in cose of Govt. servants and those belonging to Scheduled
. Caste and Schediled Tribescommunities. Crucial date for determining
y age i€(3T August 1988%) BISk Py R
: . 8, Method of applying: Neally type-written applications should be
. sent to Director, Recruitment & Assessment Centre, Lucknow Road,
Timarpur, Delhi-110 007, preferably by Registered cover, supercribed
- "Application for the post of Scientist—"" “tem No.—" on plain paper in
the prescribed format (reproduced below)accompanied by 8 crossed
non-refundable Postal Order of the value of Rs. 8/- drawn in favour of
: Senior Accounts Officer, Recruitment & t Centre, DRDO,
* payable at New Delhi. There s nofeefor SC/ST cand
2 receipt of applications isg1 Au ust 19!

N

posts at slected places. No TA/DA would be admissible for this
purpose. Persons called for interview would be reimbursed actual
train/bus fare by shortest route limited to second classrail fare from the

b normat place of residence to the place of intervew.

7. Only Indian nationals need apply. .

8. Candidates should send two self addressed unstamped envelopes
of 23 x 10 cms alongwith the application. _

_ 9. Onecopy of recent passport size photograph should be pasted on

i, . right hand corner of the first page of application )

o 10. Attested copies of certificates/testimonials should be attachedto

1 the application form. Self sttested copiqs will be .ac,ccpted. NO

« * ORGINALS SHOULD BE FORWARDED. _
! 41. Candidates willhaveto produce original certificates at the time of
interview. '
18. Incomplete applications or those received late will be rejected

; and no comespondence would be entertained in this regard.”

) 13. The prescribed Essential Qualifications ore minimum and the mere

possession of the same does not entitle candidates to be calted for

Interview. Where the number of applications received inresponse toan

advertisement is large and it will not be convenient or possible for the

Recruitment & Assessment Centre (RAC) to interview all these candi-

dates, the RAC may restrict the number of cndidates for interview to 8

reasonable limit on the basis of Qualifications and Experience Higher

then the minimum prescribed in the Advertisement or by holding 8

Screening Test. )

. 14, Incase SC/ST candidates are not available in requisite numbey,

’ ¢, general candidates will be considered for the posts reserved for SC/ST.

- 15. CANDIDATES WORKING IN GOVERNMENT/PUBLIC SECTOR
. UNDERTAKINGS/AUTONOMOUS ORGANISATIONS MUST APPLY
. THROUGH PROPER CHANNEL. THEY SHALL NOT BE INTERVIEWED IF
THEY FAIL TO PRODUCE A 'NO CBJECTION CERTIFICATE FROM THEIR
EMPLOYER AT THE TIME OF INTERVIEW. S

(mng%-w

ates. Last X
nrespect qlm&wwe&g;
" Andaman & Nicobear Islands Lakshadweep and abroad, last date of 198
receipt of applications @c{(ﬂ@’*—} )
-~ 6, Method of Selection: Awiitien test may be conducted for canZin

16. Prescribed essentiat quelifications ate th

mere possession of the some does not entitle

called for interview. CoN

17. Condidates desirous of applying for more than o,
JSseporotety tar posts indicating item No. of the posts.

48. Candidates onappointment will have the opportui.
ph.D with external registration end may be sponsored for y’
19. Opportunities are also available for studly leave {9 ¢,
higher studies abroad. A N
£0. DRDS Officess may be sponsored for_training abroed. !

10 ] ;w ok Osti B somen
SPOURYE R f’d'dé“h
~22. Hondwitten app ications wi ‘
23. Number of posts against each item is tentative 8nd Moy Y&
4. Alexdra sheets used by the candidates pAUST, be duly authe jcatec
bythem. L i '*‘.\*.-'Vﬂ“%i:“ﬂfgé Hi.“lif}"iﬂ‘ﬂl »zifs
98, Knowledge of French, German, Russigr;fJagqngc_,eRd.Q}lmqu ise
Sesirable quaification for ol posts, i1 HATH ILRE R Mraghalei
CANVASSING IN ANY FORM WILL MEAN DiSQUALIFICATlONﬁ}'@" P
o PROFORMA APPLICATIONmmmeetemrenyirn &
Application for the post of Scientist —————2 ' ftem No.._L:_.ﬁ‘% :
1. Advertisement No.: " - m o K A e At ——
2. llemNa.: - LT A ;-.f:Al.ltl)&lPBssg‘poﬂ:‘-:
3. Details of Postal Order(s) Rt e LRk
No. Dale and Amount : « .|~ latest Phologreph
4. Name in fult {Sri/Smi/Km) (in black lelters) . :
5. {a) Dals of Birth {in Christian era inligures) i:a {0 o0 :
{b) Ageason 3! bwg 1988« . o anomn !
6. Nationaglily : ™ . et
| 7 il Status: Nd%‘f o N
8. ralhers/Husband'sname: w72 (U
{C g Address for correspondence: ' T AL ey
_ 10, Permanent Address (in block letiers with pin code} LR
11. Nearesi Raitway Station : T
12. Whethat belong lo SC/ST (Il yes, atiach,certilicate) »:.oiv it} &
13. Educational Qualifications T
S. | Course University/ Yea of : | Subject - | Percentage
No. | Passzd institution/ . | . Passing * | taken ., 1 | of Mars:
Board . v Loy vt {(Attach -,
el w4 | attested
' copies)

*In ctronological order from X Standard (S5LC/HS/HSC) onwords ™.
14. Professional Training : S

Organisation : Period © o | Detaits of Training” .
: From “Te . G
- Lo
15. Employment Record : ST ""‘,’/
Name & Period of | Designation | Scale of pay | Detailed | Reasors
address of | service of the post | of each post | descrip-| leaving
employer/ | tomto | held/Name o fdonot LT

of Estt. e « 1T
16. - Present Basic pay : R A
Tota! emotuments : N I R AR W TH T bt JF
Selary expected : S :
17. Minimum joining time required : ' i

18. Resume of research work/experience, if oy o b
19. held of special interest : Cnwl
90. Ave you under arry contractural oblgations to serve Cenval/State Gov/.

other public sector undertaking or Autonomous body 8nd if 30 the det
1. Detoils of relatives alieady employed InDRDQ 4>~ 4 T "

ot

[ Nome of Reiatives | Retationship [ Lo/Esttin | PostHed
2. Havcyouapplicdforuvypos&inpwo,wmynpmmomfm

give paticulars : (L% oy S
5. |Nd. and Date| Nome of Post Dateof 5. ] . Remarg
of Adwt. Discipline dntaview | ot
23 Any othe information you may wish to-add (Use separate she
recessary) o L e
g4, Declaration. SRR ST

| declare that the foregolng information is comect snd completetothe
of myknowledge and belief and nothing has been concealed/distexi
ot sy time, | om found to have concealed/distored any m¢
information, my appointmert shall be liable to summarny tamination wat
notice/compensation. | will, it and when required, take up duty ir
discharge of governiment essignmerts amywhare ln india, 4. § 1.,

Place :
Date : Signature of Cand

£

* ' B AT
Vosgyrel ey
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e,

. CORRIGENDUM/AGDEND

Reference davp Advi. No.88
regarding filling up the vari

(1) For :“lemNo. 54(DirectorateofWorks, New Delhi)—
' 1 Post* :

Read : “ltem No. 54(Dir'ectorate of Works, New Delhi) —.

2 Post” -

{2) For :item No. 55 (Director of Estates) — 1 Post™

Read : “ltem No. 55 (Director of Estates) — 1 Post Jf

_ (Pay Scale Rs.4100-5300)" v~

{3} UNDER “GENERAL CONDITIONS

.For: "Posts of Chief

3 Development Service {DRDS).
{4) UNDER AGE LIMITS
. "For Scientist
. “For Scientist ‘D& ‘E

For
Read

Add : Item No. 56 (Deputy Chief
Project Manager) -1
Essential Qualifications:
(i) At least Bache[or's degree in Civil/ElectricaI/Mechamcal
Engineering of Archit i

€cture from a recognised university orY| equivalent.
equivalent, A Desirable Qualificati
{ii) 6 Years* experience in Planning & Acquishi{;n‘n{Wo_rks, production of Sci
(iii) Experience in Planning/Acquisntlon of mqjorﬁme.bounq rence in Superviso .
projects of workshops/factories/researcbdif,iabl_iﬁﬁfé’nw_ printing press. (ii) Oiploma or D
Desirable Qualifications Knowledge of scales of dccommo
dation, Budget control

and monitoring and formulation ang
planning of ciyil works, :
All general conditio

;‘L'
» 2
5 v,

'4’

5 are in DRDO but are encadred to Defence ]
Research & Development 1

. gy T

24 fug g

TINDIAN EXPRESS Bangalors Wednesday Ay

| Mlnlsftry'of Defence
- Defence Research & Development
Organisation

'} RECRUITMENT & ASSESSMENT
CENTRE,

Lucknow Road, Delhi-110 007

ese columns
0UsS posts of Scientists,

CORRIGENDUM

Construction Engineers for S, Nos.

Service {DRDS)"

‘D’ not exceeding 45 yearg™

" not exceeding 45 yearg " :

ADDENDUM A1 regarding filli

o o x
Construction Engineers/

Add : ltem No,
Post (Pay Scale Rs. 37005000 i

Essential Qua

Engineering o

f - ADDENDUM TO ADVT,
| Reference davp Advt. No. 88/288
’ ng up the various

In
P

lifications: {1} At least
il degree in Science or 2nd Class

r Technology from are

- - .M\
Ministry of Defence

Defence Research & Development
Organisation

RECRUITMENT & ASSESSMENT
CENTRE, -

Lucknow Road, Delhi-119 007
. 'CORRIGENDUM

NO. 017/RAC/88

publishedin these column
posts of Scientists.

53-A (DESIDOC) — Scientist ‘B — 2 posts

second Class Master
Bachelor's Degreb-i
cognised university/o

Lo davp 88/341 [ ]

lemm g4
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. o - )/@/ . // ~ T e 3 ;, :
N ‘ REGISTERED :

J ¥ T No. 13885 /1/RD/Pers-5 ey
A , BHARAT SARKAR AR
/ , - .~ RAKSHA MANTRALAY™ R ‘-

B ANUSANDHAN TATH VIKAS SANGATHAN
w _ - :i pHQ PO NEW DELHI =~ 11¢ 011
L . jy'April 1989 . L
TO e - | s T S ,

‘- ‘,./Dr,,ASOIEKUN & CANNICRAHI - - Tl S

211 India Soil and Land Use Ssurvey . . . e -

424/95/2, 6th Main, 15th Cross . oL v ;

© . Malleswarall, Bangalore = 560‘003; AU E DR C e

subject . APPOINTMENT TO_ THE POST ‘OF SCIENTIST ' B v TN DRDO.
Vo '
Sir, ©
”ﬁl*ém-dirgctedntd say that the presidént is pleased to

offer you a post of gcientist ' B ( Agriculture .Sclence}
(Group ‘A’ Gozetted) in the Defence Research and .Development .
gegvice . -pn adhoc basis for_a‘period of one yearfon’a Ay A i
, of Bs. 2200/~ = (Rupees two (thousand twd_hundred‘Only)-
¢ per-month'in the pay scale &f Rs. 2200»75-2800¢EB»100;4000/m
vou will also pe entitled o draw.s allowances at the rates.
permissiblewtogcentral Government seyvants of equiva}ent -
rank from time to‘time) ' ' o '

oy

2. veur ‘eppointment is subject to your being found , B

medically fit by a Medical Board. The date, time and place. '

of Medical Examination will be communicated to ycou directly - : .

by the Medical'AuthQriti?S. . No travelling allawance will ‘
pe admissible 'to you.in.respect of jou:neys'perﬁormcd-in

connection with Medical Examination. .= R

A

3. The appdintmenﬁfmay'be terminated at any* time by a

Month's notice given<by either side without assigning any

. reason. -The appointing Authority, hbwever,,reserves the
right of terminating your gorvices at any time by making
payment to you of a sum eguivalent to the pay and allowances

for the period of notice or the unexpiged*portion thereof. o %

o~

4. You will be liable to serveianywheré'ih'india.”“\

5. , You will not be entitled to any travelling allowance
for joining the appointment. . L : :

6. Ve whll be required to'take-oath/affirm'in the T
following fornis— . A , - 4 : IR
we o S go gﬁgaxyﬁspa,gn&g’affirm that
T v L1 He faithful and”lcag‘%fué.aluagﬁdnc% +o India
arfd to the Constitution of Trdia as. by Law Ewbablished
)

Y n
'Ou...uaacoﬂ
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that T will uphold the sovercignty and integrity of

<
India and that I will carry out the dutics of my office
levnlly and with 1moart1a]1+y. So help ma God."

7. In P’u“danco with the Central Civil Services (Conduct)
Rules, 100i, you will not bhe eligible for appbiqﬁmentrUner
Govermm.ont of India, if you have‘m\ro than one cpouse living.
you are, thercfore, requested to complete the doclaration in
the attached ferm and forward’it te this Department alongwith
your acceptance. - ..., . ' Lo < o ‘

8. If any- Teclaration qivcn or 1nfnrmat1ﬂj furnlshc by you
prcves to be false or if you are found to‘have wiffully suppre-.
ssed any material information, you will he liabls to rrmdv11
from the service and such other action as Government mav deem

~ S N ‘ .'-v' ‘ ! . ] ‘c.
If you accept the offer on the terms. and conditions

G

detailed above you should intimate your acceptance of the

of fer to this Department within ten days of rececipt of this
letter and should report for duty to the Directors DPLa: TEZPUT
within fifteen days of the date yeou are declared mndlcally it

hy this Department’ aFtcr scrutiny of your Medical Bcard
nroceedings. :

B

[ . .' Yours faithfgl;y)'gwi

T e

(Dx6s.B. KAUSHIK)
JOINT DIRECTOR OF PERSONNEL

Copy toi-

Da fence Research Lab., . fit for appointment in DRDO and
Post Bag N0.2, - may be allowed to assume the
Tomour, AS sam - 784 001 . anpointment. His Medical Board

Proceedings are sent herewith.

pte et d ‘ ' .

'RD/Pers-8

LRt
AR . Loel

Tha Director. S Dr.'aannigrahi has been declared

de s
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Froms

Dr AK. Sannigrahi. .
All In}ia Soil & Land Use Survey,
 424/95/2, 6th Main , 15th Cross, o
Kalleavaram, Bangalore-SGO 003, -

TO. !

Thc .Toint Director of lersonnol.
-Bharat Sarkar,

Raksha NMantralaya,

Anusandhan Tatha Vikas Ramgxx
. Sangathan, DHQ PO NEH DELHI 110 011.,

sk'

r ‘g ' :
M ‘ . Subt Agceptance of Offer of Appointment
S Scientist 'B' ~ Defence Research.
Laboratory at Tejpur .

@xw‘ ﬁN’“J\ F;,gf Refs 13889/1/RD/Pers~5 dtd. 24th 4pril 1989.

.‘-«‘ \/y>
L ir, . ,
A/.,c'Q/ : ' . '
o /[V./ v Vith reference to the subject cited above, I hereby -
i accept the offer of appointment of Scientist 'B' Post at '

\";“L’ ' ~Defence Reeearch Laboratory at Tejpur, Assam.

- I have requested the Chief Soil Burvey Officer.AIl
o y India Soil & Land Use Survey, Ministry of iculture, IARI Bldga.
s %\ New Delhi«110 012, to relieve from the present post to enable
me to Join as Scientist 'B' at Defence Research Laboratcry
e at Teipyr.on Sth Hay 1989 afternoon. I anm likely to join at
‘ - Tejpur on- 9th Hay 1989,

' N Declaration form regarding marit,{al etatus is encloaad
herewith as desired by you for further needful in the metter.

Thanking you.
Yours faithfully,

Bapgalofd 560 003 ,
Dated: 28.4.1989, | (A.K.SANIGRAEI)

Encll as abo Ve

\141(,..](1.41.4,.'WR (o o

L/Zopy for intormat:.on to: The Director, Defence Research Laboratofy,.

Poet Bag No.2, Tezpur, Assam- 784 001. |
" . Mdiongrtc.
. ‘  (A.E. SANNIGRAHI)
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ih 7 ANNEXURE~RD, '

Government of India,
Office of the Soil Survey Offlcer,

Al India Soil & Land Use Survey
424,95/2, 6th Main Rd, 15th Cross,
Malleswaram, Bangalore-560003

Dated: $.51989

RELIEVING ORDER

With :eference t0 the resignation letter dated 28.4.1989 .

- trrom Dr A.K. Sannigrahi, Senior Research Assistant, Bangalore

Regional Centre, in view of his selection and sppointnent
under the Defence Research & Development Service, vide their
letter No.13889/1/Ru/Pers-5 dtd. 24.4.1989, Sri A.K. Sannigrahi

" is being relieved today the 54561989 afternoon to enable nim

to goin the Post of Scientiast *'B! (Agricultural Science) in the
Defence Researcn and Development Service. pPr A.K. Semnigrahi,
18 being relieved of his duties from the post of Senior Research

. Agssistant, Bangalore.

These EXE Orders are subject to final approval of the

| Chief Soil Survey Officer, ALS & LUS, New Delhi. Any recoveries

identified subsequently shall be payable by Dr A.K. Sannigrahi.

| - |
| | (&M‘V””W

SOIL SURVEY OFFICER.

Cra

NO. Dateds 5.5.1989 g\i\

Gopy to : Tne Chief Soil Survey Officer, AIS & LUS, IARL Bldgs,

- New Delhi.
PoAsO. Sashtri Bhavan, New Delhi

Smte KoGo+ Indiramma, Head Cierk, AIS & LUS Bangalore
for further necdfuis. ' . ‘

sri V.S5. Menjunath Rao, UsDeCo Bangalores

$0IL SURVEY OFFI CER.

d . :
wo. kR0 |09 J%:%i Bhe, [177 ) r»O/
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A e . OFFICE MEMORANDUM
o (‘~‘ .., . '.'.‘ . v — =2

Subfﬂspecial‘ Duty

*ﬁFQﬁLUniQn{Territories.df'Ndrth
I ST oo e

s , i BN B
vosLl . e e .
Y : f
' ' . ¢ - . H

L New pelhi, the

No. 11(3)/95—E.[I(B)
IR Government of India
SO S BEPE Ministry.of Finance
St Department of Expenditure’
Y R PR iqﬁ” J“”ff*?***fl-ﬂ'j wod

. .12th: Jan.1996

LY

I3

Allowandé fof Civilianfemployees.of
serving ~in the State and
Eastern Legion—regarding.‘

,,.\'j ) ,‘n;.s'-',[,‘ R ',‘.'__..". RN o
A o LA oot 0 s ; ‘ . . ’ 1 b
??,;4?“*”'ﬁﬂﬁ‘f'ﬁihq.xundersigned is directed Lo cefer to this
L *Depa?tment’s .OM No.’ 20014/3783—E.IV dated 14.12.83 and
'vT&‘u ;‘MZU}Ay1987 read with OM No. ;20014/16/86-E.IV/E.II(B) dat.
iy A‘;v;3:}3.8810n the-subject_mentioned above.
i Uit T 2 The - . Goyernmentﬂ of Ipdia vide the
R abovementioned oM dt. 14.12.83 " granted certain
oon ?t_incgntivgs. to the Central Government civilian employee$s
"f'{posted“tb'_the 'NE:;Region. One of - the incentives was
o' tSpecial Duty Allowance’ {

,payment'of

.Vﬁll'lndia Transfer L;ability".

SDA) %o those who

?.uhz,'..haVe
I l:_iq., ' o - |
134 —5 P L' e ‘ 3" ' . s N L ] ‘ .
o e A "Et.was-clar;f;ed vide the above:mentlcned oM
PR f'dt.;_20.4.1981 that. - for the puUrposse cof sanctioning
o UVf'"‘Specialj“-Duty- Allo$ance’,. the All| India: Transfer
X '27 , Liabilityf"of the :members of any’ dervice/cadre or
Ne ks d ';incumbents of any post/group of posts has to be
Lt . 'dctermined by .applying thie. tests of yecruitment zone,
h pnomotion"’ZOne etc, i.e. whether recruitment to
service/cadre/post has'been'made on all India pasis and
whether promotion js also done ‘on the bagis of an all
India common geniority l1ist for the serwice/cadre/post as
. ‘a whole. ‘A mere,clause'in'the anpointnent letter to the
rreoncernerd ik liable to. be

effect that the 'person
transferred’ anywhere 1in India,
for the grant of SDA. I

did not

ip s the

makezhim eligible

NE Region

w.;,,,‘4;‘,-50me émployees'.workingvl

napproachéd' the Hon'ble Central Administrative Tribunal

(CAT) (Guwdhati "Bench) praying for tHe :grant of SbA to

. them even. though they were nol eligible for the grant of

- this allowance. The lion'ble : Tribundl had upheld the

. prayers of - the petitioners as their appointment letters
carried the 'blause'of All India Transfer Liability and,

accordingly. directed payment-of SDA.tT.them.

5. In some casesS, the directjons of the Central
/\dmi_nisl;rnt jve ¥ ribunal were implemen ed. Meanwhile, a
few Special . Leave peotitions were fiLpd in  the lon'ble
gupreme Court by some Hinistrles/bepa%tments against the

K Orders of the CAT.

|

e~5‘:’

),
Y

i

N
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B ' Supreme. Court, the mattdr has been examined in
{' constiltation with the Ministry of Liaw and the following
' " decisions have been takent B
a4y 0 - the amount already paid on jnccount of SDA to the
ineligible persons-on or before 20.9.94 will be waived; &
, ii).  !"the amount paid on account |of SDA to ineligible
'L'%persons-after 20.9%94 (which also includes. those cases 1in
“ip - respect of which the allo%ance was pertaining to i.he
*n period prior to 20.9.94, but paymgnts were. made after
! this date i.e. ,20.9.94)»will be regovered.
S . A o o ,
‘f (i~ 8. ALl the Ministries/bﬂpnrtments etc. are
‘ol redquested to :keep the above instfuctions in view for
s | ) '

endorsement list.

""transfer

_;<"transferredf

6.
delivired
upheld” the
CenLralquvernment
‘liability -
being posted to any

submissions of the

The Hon'ble Supreuwne Courlt in their Judgdenme
on 20.9.94 (in Civil Appeall
Government
civilian employees who have all India

are entitled to
station in the NI

3251 of 1993,
of India that

no.

the grant of SDA,on
Region from outside

the region and SPA would not be payahlle merely because of

‘the clause ig:the'uppointment order
Transfer Liability.
“the grant of this allowance

not 'be violative of ‘the provisions

The apex Court
onlvw
‘from@outside the region

delating to All India
further added that
to the -officers
to this region would
¢ontained ‘in Article

14 of. the Constitution 8s well as the equal pay doctrine.

fhe Hon’ble

concerned. ' '

»

7.

strict: compliance.
app) teation L
poenartaent,

the Comptroller

§., In their
Audit and Accounts
consultation with

India. s
10. Hindi version of this
o I',_v.. 3 -
T : (C.Balsg
- S Under Secy tdg
FA.

EﬁAll.Jinistries/Departments of the Govt.
et ' o

Copy(witH'Spare copies)to C&AG,

Court also directed that
viP so far as
\

In view of the above judgement,

Lhese

upst etc. as poer

whatever amount has

already been :pald to the respondzntg or for that matter
'ft07qtherf‘similarly situated ‘employees would not be
" recovered: from « them this allowance 1is

of the ilton'ble

Indian
in
Gene il of

of

facun

> cmpldycns
arviers
hpd SGaeintor

M is enclosed.
L)

~ [

o ee—
-
g

Ehandfdn)
the Govt of India
of India, etc.

standard

P2



